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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 10 of 2023

IN THE MATTER OF:

Federation of Rainbow Warriors &Anr ..... Applicants
Versus

Union of India&QOrs. .. Respondent(s)

REPLY ON_ BEHALF OF RESPONDENT NO. 13LAKSHADWEEP
COASTAL ZONE MANAGEMENT AUTHORITY, DEPARTMENT OF
SCIENCE & TECHNOLOGY.

Most Respectfully Showeth:

I, Rajthilak S, IFS, S/O Selvaraj G, Aged about 39 years working as Deputy
Conservator of Forests cum Member Secretary, LCZMA in Lakshadweep Islands
having office at Office of the Department of Environment & Forests, Kavaratti,the
deponent herein do hereby solemnly affirm and state on oath as under: -

1. That I am competent to swear the present counter affidavit on behalf of
Lakshadweep Islands, Department of Environment and Forestsand I am
aware of the facts and circumstances of the case based on record.

pf Tlﬂat,-.l have perused the contents of the above captioned O.A. and I am duly
authoriﬁed to depose by way of the present affidavit. /
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3. That the instant original application OA. 10/2023 has been registered on the

basis of petition filed by the Federation of Rainbow Warriors and Our River

Our Rights, a society registered under the Societies Registration Act, 1860.

. Thatin exercise of the powers conferred by sub-section (1) and clause (v) of

sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read
with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986, the Ministry of Environment, Forest and Climate Change
(MoEF&CC) had notified the Coastal Regulation Zone Notification, 1991 on
19th February, 1991, which has been subsequently superseded by the Island
Protection Zone(IPZ)/Coastal Regulation Zone (CRZ) Notification, 2011,
notified vide S.0 No. 20(E), dated 6th January, 2011.

. That as per Island Protection Zone(hereinafter referred as IPZ)/Coastal

Regulation Zone (hereinafter referred as CRZ) Notification, S.O. 20(E) dated
06.01.2011 and Notification S.0. 2558(E) dated 22.08.2013 issued by the
Ministry of Environment, Forest and Climate Change, the Environment
Management for the Union Territory of Lakshadweep Islands shall be

managed as follows:

1)  The entire Islands of Lakshadweep, shall be managed as per Integrated

Island Management Plans (IIMPs).

6. That for the purpose of implementation and enforcement of the provisions of

the CRZ/IPZ Notification, 2011, the Coastal Zone Management Plans
(CZMPs)-are statutorily required to be prepared by the respective coastal

State Govetriments or Union Territories by_.e'ngagi'rig rep_ute%d and experienced
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scientific institution(s) or the agencies including the National Centre for
Sustainable Coastal Management (hereinafter referred to as the NCSCM) of
Ministry of Environment, Forest and Climate Changeand in consultation with
the concerned stakeholders.

As per the provisions of the IPZ/CRZ Notification, 2011, it is
obligatory upon the coastal States/Union Territories (UTs) to submit the
CZMPs to the Ministry of Environment, Forest and Climate Change, and on
approval of the CZMPs by the said Ministry, the respective States/Union
Territories thereafter, shall notify the same declaring areas permissible for
development along the coastal areas. Thus, all the Coastal States/Union
Territories were required to prepare the CZMPs and submit the same to
Ministry of Environment, Forest and Climate Changefor its concurrence and

approval.

. That the UTL Administration entrusted National Centre for Earth Science
Studies (NCESS), Thiruvananthapuram for preparation of IIMPs. Mean time
Hon’ble Supreme court constituted an Expert committee (Justice
R.V.Raveendran Committee) compliance with the Orders of Hon’ble
Supreme Court in Civil Appeal No0.4625-4626 of 2012 to monitor the
preparation and make recommendation for the preparation of IIMP.
Accordingly NCESS prepared and submitted the IIMPs of all the 10 inhabited
Island IIMPs where then submitted to the MoEF&CC for its approval and
notification by the Administration with the recommendation of LCZMA.

. It is submitted that Ministry of MoEF&CC to complete the IIMPs by
addressing the six gap areas and file the affidavit by 18th November, 2015. In
compliange to the above Orders, NCSCM completed the IIMPs by addressing

_/
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the six gap areas and the same was presented to Lakshadweep Coastal Zone
Management Authority (LCZMA) on 12th October, 2015. The LCZMA after
considering the IIMPs and the Report of NCSCM addressing the six gap areas
recommended the same to MoEF&CC in 2015

. That in compliance with the Orders of Hon’ble Supreme Court in Civil

Appeal No0.4625-4626 of 2012, taking into consideration the
recommendations made by Justice R.V.Raveendran Committee and the
recommendations made by Lakshadweep Coastal Zone Management
Authority (LCZMA) and National Coastal Zone Management Authority
(NCZMA), Ministry has approved the IIMPs of ten inhabited islands of
Lakshadweep [(i)Kavaratti; (ii)Agatti; (iii)Androth; (iv)Amini; (v) Kadmat;
(vi)Kalpeni; (vii)Chetlat; (viii)Kiltan; (ix)Bitra; and (x)Minicoy] prepared by
NCESS, Thiruvananthapuram along with the gap areas addressed in the
Reports submitted by National Centre for Sustainable Coastal Management
(NCSCM),Chennai with the following directions to the UTLA to strictly
comply with and the Same was published in Lakshadweep Gazette in 2016

10. That in the year 2019, the MoEF&CC in supersession of Island Protection

Zone Notification 2011 issued Island Coastal Regulation Zone Notification
vide Notification No. S.0. 1242 (E) dated 8"March, 2019. In accordance with
the para 6 of the ICRZ Notification 2019, all the coastal State Govt. and Union
Territory Administration are required to revise or update the coastal Zone
Management Plans (CZMPs) of their respective State or UT, as per the
provisions contained in the ICRZ Notification 2019.

11.That the Lakshadweep Administration had started revision/updation of

Integrated Island Management Plans (IIMPg) for 10 inhabit?d namely Agatti,
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Amini, Androth, Kavaratti, Kalpeni, Chetlat, Kiltan, Bitra, Kadmat,
Minicoy and 4 uninhabited islands namely Cheriyam, Bangaram, Thinakkara
and Suheli was assigned to the National Centre for Sustainable Coastal

management (NCSCM), Chennai.

12.A meeting was held on 14.05.2024 in which, NCSCM briefed the details of
ICRZ notification, 2019 and gave a detailed explanation on differences
between ICRZ and IIMPs classifications. It also highlighted the five
classification/zonation of IIMPs of Lakshadweep as (1) Preservation Zone (2)
Conservation Zone, (3) No Development Zone (4) Regulated Development
Zone I and (5) Regulated Development Zone II. The pre- draft map for the
islands of Kadmat, Suheli and Minicoy was submitted by NCSCM vide email
dated 17.05.2024. As decided in the said meeting, the comments/ replies
received from respective stakeholder departments on the draft IMPs were

forwarded to NCSCM vide email dated 24.05.2024.

13.That the NCSCM, Chennai, after taking the final inputs, finalized the draft
IIMP report and maps for Kadmat, Suheli and Minicoy Islands and forwarded
to Department of Science & Technology on 02.07.2024. The Integrated Island
Management Plans (IIMPs) for 3 Islands i.e., Kadmat, Minicoy and Suheli
was placed in public domain on 06.08.2024 for a minimum statutory period of
30 days for inviting comments, suggestions and objections from public. The
public hearing for Suheli, Kadmat and Minicoy Islands was held on
09.09.2024, 09.09.2024 and 11.12.2024 respectively.

* “14.THdt 'the. comments/suggestions/representation received during the public

hearing for the islands of Kadmat, Suheli and Minicoy 1slands were compiled
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in the prescribed format as suggested by NCSCM and placed before the

415tmeeting of Lakshadweep Coastal Zone Management Authority (LCZMA)
which was held on 24.12.2024.

15.That the compiled sheet along with the recommendation of the LCZMA was
forwarded to NCSCM, for incorporating in the final draft Integrated Island
Management Plans (IIMPs).

16.That the NCSCM, Chennai, vide its email dated 30.08.2024 submitted the
draft IIMPs of Agatti, Kalpitti, Amini, Androth, Kalpeni, Cheriyam,
Tilakkam East & West, Pitti, Kodithala and Kavaratti Islands and vide its
email dated 13.09.2024 submitted the draft IIMPs of Bangaram, Tinnakara
and Parali IT &I11, Bitra, Chetlat and Kiltan Islands. A presentation on draft
IIMPs for the above islands was also held on 27.09.2024 in which all the
stakeholder departments of UTLA participated. Accordingly, all the
stakeholder departments of UTLA were requested to furnish the details of all
the developmental plans to incorporate the same in the draft IIMPs of the said
Islands. Accordingly, the comments/replies received from respective
stakeholder departments on the draft IIMPs were forwarded to NCSCM vide
email dated 01.10.2024 and 4.10.2024. The NCSCM, Chennai forwarded the
draft Integrated Island Management Plan (IIMPs) along with respective maps
for the following Islands on 09.10.2024.

i.  Agatti, Kalpitti, Amini, Androth, Kalpeni, Cheriyam, Tilakkam East &
West, Pitti, Kodithala and Kavaratti and

1N
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il. Ban‘ggram,Thinnakara and Parali II & III, Bitra, Chetlat and
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KiltanIslands.

17.That the draft IIMPs submitted on 09.10.2024 by the NCSCM, Chennai were
placed in the public domain on 15.10.2024 for a minimum statutory period of
30 days for inviting comments, suggestions and objections from public. The
public hearing for all the Islands were held between 27.11.2024 and
26.12.2024. The comments/suggestions/representation received during the
public hearing was compiled in the prescribed format as suggested by
NCSCM and placed before the 42" meeting of LCZMA held on 22.01.2025.
The compiled sheet along with recommendation of the LCZMA was
forwarded to NCSCM, for incorporating in the final draft Integrated Island
Management Plans (IIMPs) on 28.01.2025.

18.That the final draft of all the islands prepared by NCSCM, Chennai was
placed before the Technical Scrutiny Committee (TSC) constituted by
MoEF&CC, Govt. of India for the examination and the same was taken up by
the TSC in its 19th meeting held on 28.02.2025. The TSC after careful
examination requested to provide additional details and supporting
documents regarding any exemptions, permissions, clearances or
amendments granted for activities that are either prohibited or not specifically
mentioned under the ICRZ Notification, 2019. Accordingly UTLA provided
the required documents to the members of the TSC and NCSCM for further
review on 22.03.2025. The NCSCM has submitted the maps with additional
details to TSC on 8th May, 2025.

19. That the TSC as per the Addendum to the minutes of thel9th meeting
fgc’gr‘r\lmends that action may be taken by NCSCM and UTLA as per the
complianc__e remarks of NCSCM, Chennai and LCZMA to submit the same to
MoEF&CC/NCZMA for recommendation and apprgval.
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20.Accordingly UTLA requested NCSCM, Chennai to submit the final report of
the IIMPs of Lakshadweep islands. As per the request, NCSCM Chennai
submitted the final draft of the Integrated Island Management Plan for the
Lakshadweep islands along with the IIMP maps on 26.05.2025.The same
were circulated to the Members of the LCZMA and has recommended for
approval and notification of the same by MoEF&CC. Accordingly draft
IIMPs for UTL were forwarded to MoEF&CC for approval and notification
vide letter dated 11.06.2025.

21.That in compliance of the order dated 24.04.2025 of this Tribunal, this
respondent submitting parawise reply to the instant petition of OA No. 10 of

2023 in tabular forms as follows:

Para no Reply

Para 1 to 3 Statement of record submitted by the applicant

Para 4 The averments made in the para is admitted to the extent of
facts borne by record and anything contrary to record is
denied and disputed.

Para 5 Statement of record submitted by the applicant

Para 6 It is submitted that for effective implementation of norms

of IPZ/ICRZ Notifications in the union Territory of
Lakshadweep Islands, LCZMA has constituted District
Level Committees (DLC). Annexure-R1 “colly”

Para 7 No comments as the Para pertains to MoEF&CC

Para 8to 9 Statement of record submitted by the applicant

Para 10 Para pertains to MoEF&CC and State of Goa

Para 11 The applicant has quoted the provisions of EPA, Act, 1986

Para 12 No comments as the Para pertains to MoEF&CC

Para13.to 17 | Preparation of CRZ Notifications of 1991, 2011 and
2019

No comments as the Para pertains to MoEF&CC
1

\\W Jw‘e
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Para 18 Deficiencies in the impugned CRZ Notification of 2019
No comments as the Para pertains to MoEF&CC

Para 19 No comments as the Para pertains to MoEF&CC

Para 20 No comments as the Para pertains to MoEF&CC.

Para 20(a) No comments as the Para pertains to MOEF&CC.

Para 20(b) No comments at the para pertains to MoEF&CC.

Para 20(c¢) Reduces CRZ area for tidal influenced bodies
It is submitted that as per ICRZ notification 2019, the ICRZ
area shall apply to the land area between HTL to 20 meters.
The 20m line in ICRZ III has been designated as NDZ,
hence the ICRZ area is open for restricted development
with strict environmental safe guard.

Para 20(d) Reduced CRZ area for islands
No comments as para pertains to State of Kerala and Goa.
Changed definition of CRZ zone :

Para 20(e)(i) CRZ I Areas
No comments as para pertains to MoEF&CC and state of
Goa

Para 20(e)(ii) | CRZ 11

The definition of ICRZ II as mentioned in IPZ Notification
2011 and ICRZ Notification 2019 is as follows:

Definition of ICRZ II as per
Notification 2011.

Definition of ICRZ II as
per Notification 2019.

The areas that have been
developed up to or close to
the shoreline.

Explanation. - The
expression “developed area”
is referred to as that area
within the existing
municipal limits or in other
existing legally designated
urban areas which are
substantially built-up and
has been provided with
drainage and approach roads

The ICRZ-1I shall
constitute the developed
land areas up to or close to
the shoreline, within the
existing municipal limits
or in other existing legally
designated urban areas,
which are substantially
built-up with a ratio of
built up plots to that of
total plots being more
than 50% and have been

provided with drainage

1753
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and other infrastructural | and approach roads and
facilities, such as water | other infrastructural
supply and sewerage mains | facilities, such as water
supply and sewerage
mains etc.

It is submitted that in the 2011 IPZ Notification,
developed areas are described more generally, referring to
zones within existing municipal or other legally designated
urban limits that are "substantially built-up" and equipped
with essential infrastructure like drainage, roads, water
supply, and sewerage. However, this notification did not
define a precise metric for what qualifies as "substantially
built-up." In contrast, the 2019 ICRZ Notification offers a
clearer and more quantifiable criterion by specifying that a
developed area must have more than 50% of plots built up
relative to the total number of plots. While both
notifications aim to categorize and regulate urbanized
coastal zones, the 2019 notification improves clarity and
specificity, promoting more effective coastal zone
management.

Copy of the IPZ Notification, 2011 and ICRZ Notification,
2019 are annexed hereto and marked as Annexure-R2

“colly”.

Para 20(e)(iii) | CRZ III
Classification of ICRZ III area as mentioned in the Para
pertains to mainland coast, whereas as in UT of
Lakshadweep, ICRZ III area has not been categorized into
ICRZ ITIIA & ICRZ IIIB

Para 20(e)(iv) | No Development Zone(NDZ) in tidal influenced area

The provision of IPZ notification, 2011 and ICRZ
notification 2019 for creek/water influenced water bodies
are as follows:

Provisions of IPZ | Provisions of ICRZ
notification 2011 for notification 2019 for

creek/water influenced “creek/wate} influenced water
| .-\“-\"\‘:‘\.\‘:-.5 \\ ] |1' “r
g ‘.: \ \ 1“ '\. I ] ::..
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water bodies

bodies

ICRZ shall apply to the
land area between HTL
to 100 mts or width of
the creek whichever is
less on the landward side
along the tidal
influenced water bodies
that are connected to the
sea and the distance upto
which development
along such tidal
influenced water bodies
is to be regulated shall
be governed by the
distance upto which the
tidal effects are
experienced which shall
be determined based on
salinity concentration of
5 parts per thousand
(ppt) measured during
the driest period of the
year and distance upto
which tidal effects are
experienced shall be
clearly identified and
demarcated accordingly
in the ICRZ Plan.
Explanation.- For the
purposes of this item the
expression tidal
influenced water bodies
means

the water bodies
influenced by tidal
effects from sea, in the
bays, estuaries, rivers,
creeks, backwaters and
lagoons.

The ICRZ shall apply to the
land area between HTL to 20
meters or width of the creek,
whichever is less on the
landward side along the tidal
influenced water bodies that
are connected to the sea and
the distance upto which
development along such tidal
influenced water bodies is to
be regulated shall be
governed by the distance upto
which the tidal effects are
experienced which shall be
determined based on salinity
concentration of five parts per
thousand (ppt) measured
during the driest period of the
year and distance up to which
tidal effects are experienced
shall be clearly identified and
demarcated accordingly in
the Island Coastal Regional

Zone Plans (hereinafter
referred to as the ICRZ
Plans).

The ICRZ boundaries along
the creeks etc. as above shall
however be subject to
revision and final approval of
the respective ICRZ Plans as
per this Notification, framed
with due consultative process
and public hearing etc. and
environmental safeguards
enlisted therein. Till such
time the ICRZ Plans to this
notification is approved, the
limit of 100 meters or ‘width

)Pm Qwﬂ
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of the creek whichever is less,
shall continue to apply.
Explanation: For the purposes
of this sub-paragraph the
expression tidal influenced
water bodies means the water
bodies influenced by tidal
effects from sea in the bays,
estuaries, rivers, creeks,
backwaters, lagoons and
ponds etc. that are connected
to the sea.

It is submitted that the 2019 notification adds a
provisional safeguard by stating that until the new ICRZ
Plans are finalized and approved 2011 shall continue to

apply.

The relaxation given in the 2019 notification is
subject to ensuring environmental safeguards.

A

=) [ } gf—”#
/"/ADVOCATE &NOTARY

INL ’ GOVT. CF INDIA, Area: Lakshadweep

=t Reg.No:17155, Expiy Date:22/10/2029
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Para 20(e)(v)

CRZ1V

The classification of ICRZ IV is as follows:

ICZ IV as per
Notification 2011

IPZ

ICRZ IV as per ICRZ
Notification 2019

(i) the water area from the
Low Tide Line to twelve
nautical miles on the
seaward side;

(ii) shall include the water
area of the tidal
influenced water body
from the mouth of the
water body at the sea upto
the influence of tide
which is measured as five
parts perthousand during
the driest season of the
year.

ICRZ- IVA.- The water area
and the sea bed area
between the Low Tide Line
up to twelve (12) nautical

miles on the seaward side
shall constitute ICRZ-IV A.

ICRZ- 1VB.- ICRZ-IV B
areas shall include the water
area and the bed area
between LTL at the bank of
the tidal influenced water
body to the LTL on the
opposite side of the bank,
extending from the mouth of

the water body at the sea up
to the influence of tide, i.e.,
salinity of five parts per
thousand (ppt) during the
driest season of the year.

Para 20(f)(1)

Permits activities in CRZ areas which are prohibited at
present

It is submitted that the reclamation is a prohibited activity
in the ICRZ area as per Clause 3(vii) of the ICRZ
Notification, 2019. However, reclamation is permitted in
the ICRZ-IA area only in exceptional cases for defence,
strategic purposes, and public utilities, subject to strict
environmental safeguards. Additionally, reclamation in
ICRZ-IB and ICRZ-1IV is allowed as a permitted activity

| for specific purposes where foreshore areas are required,
\provided it is carried out in strict compliance with the

environmental norms outlined in the notification.
Further land reclamation for com‘inercial activities 1s

1757
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not a permitted activity in 2019 notification. Hence the
averments made by the applicant are without any basis and
false.

Para 20(f)(ii)

It is submitted that the ICRZ, Notification, 2019 contains no
provision allowing the removal of hills or other natural
features for development activities. Mining of sand, rock,
and other substrata materials is explicitly categorized as a
prohibited activity under the notification. Furthermore,
sand dunes, being ecologically sensitive and playing a
crucial role in maintaining coastal integrity, are given the
highest level of protection and are designated under the
ICRZ-IA category. Hence, the averment made by the
applicant is factually incorrect and not supported by the
provisions of the notification hence false.

Para 20(f)(iii)

It is submitted that as per clause 5 (xii) of IPZ notification
2011, there was a provision of phasing out of discharge. In
order to protect the coastal environment, discharge of
untreated waste and effluents from industries, cities or
towns and other human settlements has been made a
prohibited activity in clause 3 (viii) of ICRZ Notification
2019.

Para 20(f)(iv)

It is submitted that in order to protect the coastal
environment, discharge of untreated waste and effluents
from industries, cities or towns and other human
settlements has been made a prohibited activity in clause 3
(viii) of 2019 notification . Further as per Clause 4 (1V)
(iii), (iv) no untreated sewage is discharged on the coast
and coastal water. Furthermore, construction of buildings
or other activities shall be permitted under the ICRZPs
provided adequate arrangements are made for proper
management and disposal of solid and liquid wastes in
accordance with the environmental standards, rules and
statutes etc. Under no circumstances, untreated effluents
shall be disposed of in the coastal waters. Additionally,
Annexure III of the ICRZ Notification, 2019 specifically
mandates that hotels and resorts shall not discharge any
liquid effluents or solid waste into the sea or on beaches.
Therefore, robust safeguards ; been incorporated in the

notification to ensure the prp‘t'éctionhnd_greservation of the
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coastal environment.

Para 20(f)(v)

It is submitted that the Drawl of groundwater is a
prohibited activity under Clause 3(xiv) of the ICRZ
Notification, 2019. Accordingly, in the Union Territory of
Lakshadweep, groundwater extraction is strictly prohibited
within the ICRZ area. However, extraction of groundwater
for beach resorts or hotels located in the ICRZ-III area,
specifically beyond the ICRZ (i.e., from 200m to 500m),
may be permitted subject to the concurrence of the Central
or UT Ground Water Board. This provision ensures the
highest level of protection for the groundwater table and
aims to prevent the ingress of saline water into coastal
aquifers, thereby reinforcing the environmental safeguards
embedded in the ICRZ Notification, 2019.

Therefore contention of the applicant is without any basis
and false.

Para 20(g)

The impugned notification gives carte blanche for
restriction in the name of strategy, defence, security,
public utility

It is submitted that Clause 4 (II) (c¢) of ICRZ Notification
2019 states as follows :

Construction of roads and roads on stilts, by way of
reclamation in ICRZ-IA areas, shall be permitted only in
exceptional cases for defence , strategic purposes and
public utilities, subject to a detailed marine or terrestrial
environment impact assessment or both, to be
recommended by the Coastal Zone Management Authority
(CZMA) and approved by the Ministry of Environment,
Forest and Climate Change; and in case construction of
such roads passes through mangrove areas or is likely to
damage the mangroves, a minimum three times the

| mangrove area affected or destroyed or cut during the

construction process shall be taken up for compensatory
plantation of mangroves.

From the above clause, it is evident that blanket permission
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is not granted for defence, strategic, and public utility
projects. Only a limited set of activities is permitted, and
that too strictly subject to environmental safeguards
specific to the ICRZ-IA area. These provisions are
designed to ensure that ecological sensitivity is not
compromised under any circumstance. Thus, the
contention of the applicant is without any basis and false.

Para 20(h)(i)

The impugned notification favours tourism over
sustainable livelihood

The applicant’s statement is based on the applicant’s own
assumption and completely false and wrong.

Para 20(h)(ii)

It is submitted that Clause 4 (II) (a) of ICRZ Notification
2019 states as follows :

Eco-tourism activities such as mangrove walks, tree huts,
nature trails, etc., in identified stretches areas subject to
such eco-tourism plan Jeaturing in the approved ICRZ
Plans as per this Notification, framed with due consultative
process/ public hearing etc. and further subject to
environmental safeguards and precautions related to the
Ecologically Sensitive Areas, as enlisted in the ICRZ Plans.

From the above para of ICRZ notification, it is evident that
sufficient environmental safe guard has to be provided
while permitting eco-tourism activity in ecologically
sensitive area.

Para 20(h)(ii1)

It is submitted that the Para 4 (iii) of Annexure IVA of
ICRZ Notification 2019 states as follows :

In the ICRZ areas, the fishing villages, common properties
of the fishermen communities, fishing jetties, ice plants,
fish drying platforms or areas infrastructure facilities of
fishing and local communities such as dispensaries, roads,
\schools, and the like, shall be indicated on the cadastral

\'scale maps. States shall prepare detailed plans for long

term housing needs of coastal Jisher communities in view
(0] expansion and other needs, provisions of basic services

.'I|r|ll ™ .. F
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including sanitation, safety, and disaster preparedness.

Thus ICRZ Notification very much recognizes and secures
fishing villages, and common properties of the fishermen
communities. Thus the contention of the applicant is
without any basis and false.

Para 20(h)(iv)

It is submitted that the para 4 (V) (b) (vi) of ICRZ
Notification 2019 states that wherever there is a national or
state highway passing through the NDZ of ICRZ-III areas,
temporary tourism facilities such as toilets, change rooms,
drinking water facility and temporary shacks can be taken
up on the seaward side of the road.

Further para 4 (V) (b) (viii) of ICRZ notification states as
follows:

Temporary tourism facilities shall be permissible in the
NDZ and beaches in the ICRZ-III areas and such
temporary facilities shall only include shacks, toilets or
washrooms, change rooms, shower panels;, walk ways
constructed using interlocking paver blocks and the like,
drinking water facilities, seating arrangements, facilities
associated for water sports activities etc. and such facilities
shall however be permitted only subject to the tourism plan
featuring in the approved ICRZ Plan as per this
Notification framed with due consultative process and
public hearing etc. and further subject to maintaining a
minimum distance of 10 meters from HTL for setting up of
such facilities and environmental safeguards enlisted in the
ICRZ Plans.

Hence, eco-tourism is allowed in NDZ subject to inclusion
in the approved ICRZ Plan. However, while permitting
eco-tourism activities, the environmental safeguards
outlined in the notification and the ICRZ Plan shall be
strictly followed. Thus statement of applicant is without
any basisand false.

Para 20(h)(v)

It is submitted that as per Para 2 (v) (2) of 2019

| notification, NDZ for development of eco-tourism

activities shall be 20 m and the Lakswapleéf)‘admlnlstpatlon

1761

W



1762

20

shall ensure that the concerns of the fishing community are
fully protected. Further as per Para 4 (IV (vi), 4 (II) (a) and
4 (V) (viii) eco-tourism plan be formulated with due
consultative process and public hearing. In addition to this,
Para 4 (V) (c) (iii) states that the local community including
fishermen can be permitted to facilitate tourism through
home stay without changing plinth area/design or facade of
existing houses. Hence concerns raised by the applicant for

the fishing community are fully protected in 2019
notification.

Para 20(i)(i)

The impugned notification favours industrial activities
at the coast of coastal ecology and biodiversity

It is submitted that new activities have been introduced in
the ICRZ-IB areas which were not in IPZ Notification,
2011. However, while granting CRZ clearance for such
activities, the project proponent shall be required to comply
with all applicable environmental norms and safeguards as
prescribed in the current notification. So the contention of
the applicant is completely false and wrong.

Para 20(i)(ii)

It is submitted that as per para D 1 (1) (a) (ii) of IPZ
Notification 2011, laying out of pipelines, conveying
systems including transmission lines were permitted
activities. Thus inclusion of these activities in ICRZ
Notification 2019 is not new. Hence the claim of the
applicant is not tenable and false.

Para 20(i)(iii)

It is submitted that the activities listed in the para are
permitted activities subject to CRZ clearance from the
competent authority prior to commencement of work.
While granting CRZ clearance, it is ensured that the Project

Proponent has to comply with all the environmental
safeguard norms.

Para 20(i)(iv)

It is submitted that as per 2019 notification, strategic
project, port, breakwater, power by non-conventional
€nergy sources, storage, pipeline, conveying system
including transmission lines are made permissible in ICRZ
IB area subject to CRZ clearance from the competent
authority. However no blanket permission for facilities for

thermal power plant has béen given in the Notification.
,I"
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Only facilities required for discharge of treated waste water
or cooling water from thermal power plant is permitted in
conformity with the environmental standard.

With regard to conversion of salt pan into real estate for
industries in ICRZ IB area, it is to submit that no such
provision exists in the notification.

Para 20(i)(v)

It is submitted that the Para 4.II(c) of ICRZ notification,
2019 states as follows:

Construction of roads and roads on stilts, by way of
reclamation in ICRZ-IA areas, shall be permitted only in
exceptional cases for defence , strategic purposes and
public utilities, subject to a detailed marine or terrestrial
environment impact assessment or both, to be
recommended by the Coastal Zone Management Authority
(CZMA) and approved by the Ministry of Environment,
Forest and Climate Change, and in case construction of
such roads passes through mangrove areas or is likely to
damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory
plantation of mangroves.

From the above para, it is evident that construction of roads
and roads on stilt is a permissible only for defence,
strategic and public utility subject to strict compliance of
environmental norms.

Further as per Para E of Annexure I, no activity shall be
permitted in and around the turtle nesting ground including
those causing light and sound pollution except for those
required for conservation and protection of these sites.

Therefore, provisions are in place for protecting and
conserving the eco-sensitive areas.

Para 20(i)(vi)

The applicant has not given any specific
complaint/grievance.

Para 20(i)(vii)

Applicant has made a general statement with no specific
complaint/grievance. However, as Rer ICRZ Notifigation

f
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2019, even a permissible activity has to obtain CRZ
clearance prior to commencement of work with strict
environmental safeguard compliance as outlined in the
notification.

Para 20(j)

The impugned notification promotes unsustainable
construction& land use changes by destroying
sustainable fisheries:.

Applicant has made a general statement with no specific

complaint/grievanceand the contention applicant is false and
wrong.

Para 20(j)(i)

It is submitted that as per para 4 (VI) (ii) of the notification
reclamations permitted for foreshore facilities like ports,
harbor, jetties etc.; project of defence, strategic; erosion
control measures; maintenance of& clearing of waterways,
channel & ports; measures to prevent sand bars etc.
Reclamation for industries, memorial and monuments as
claimed by the applicant has not been listed in the list of
permissible activities.

However, as per ICRZ Notification 2019, even a
permissible activity has to obtain CRZ clearance prior to
commencement of work with strict environmental
safeguard compliance. Further Notification contains
various stringent provisions for environmental safeguard,
inpara 4 (I) (a), 4 (IV) (vi), 4 (V) (c) etc

Para 20(j)(ii)

It is submitted that as per ICRZ Notification, marine and
terrestrial component shall be the part of EIA study [Para 8

(1) (a) & (b)].

Further, even a permissible activity has to obtain CRZ
clearance prior to commencement of work with strict
environmental safeguard compliance. Further Notification

contains various stringent provisions for environmental
safeguard, in para 4 (II) (a), 4 (IV) (vi), 4 (V) (¢) etc.

Para 20(k)

Not NCSCM, but unbiased, scientific institutes should
demarcate tide lines in consultation with local
communities:

No comments as para pertains to MoEF&CC.

| Para 20(1)

Decentralization of clearanceprocedures:
7 f

/
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It is submitted that as per Para 7 of 2019 notification, all
projects in ICRZ I and IV and projects in ICRZ II and III
that traverse through ICRZ 1 and IV, which are
regulated/permitted shall be dealt by MoEF&CC for
clearance based on the recommendation of the concern
CZMA. All category B projects under EIA notification
2006, the SEIAA shall grant combined EC&CRZ
clearance on the recommendation of CZMA, whereas all
the category A projects shall be dealt by MoEF&CC.
CZMA can only grant clearance for standalone project
falling in ICRZ II and II area. Hence there is no complete
decentralization of clearance procedure.

Further as per para 7 (vi) of ICRZ notification, 2019, only
for self-dwelling units up to a total built up area of 300 sq.
meters, approval shall be accorded by the concerned local
Authority, without the requirement of recommendations of
the CZMA. Such authorities shall, however, examine the
proposal from the perspective of this Notification, before
according approval. Remaining portion of Para pertains to
state of Goa.

Para 20(m) The impugned notification removes special
considerations:
No comments as para pertains to state of Goa and Kerala.

Para 20(n) The impugned notification fails to consider demands to
demarcate livelihood spaces:
No comments as para pertains to state of Goa.

Para 20(0) The impugned notification fails to respond to
environmental crisis:
No comments as para pertains to MoEF&CC and state of
Goa

Para 20(p) The impugned notification permits expansion of fish
processing units in CRZ I:
No comments as para pertains to MOEF&CC

Para-20(q) Waste treatment plants:

It is submitted that as per para 3 (viii), discharge of

untreated waste and effluents from industries, cities or

\

towns and other human settlements are prohibited activity
in ICRZ area. Further, as per para 1 (viii) and 2 (xiii) of

Annexure III, necessary arrangements for the treatmeny of
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the effluents and solid wastes must be made and it must be
ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluentor
solid waste shall be discharged on the beach. Therefore,
provisions for saving the coastal and marine eco-system
from untreated waste have been made in the notification.

Para 20(r)

The impugned notification allows commercial salt
production in lieu of traditional salt production:

The impugned notification allows commercial salt
production in lieu of Traditional salt production: Salt
harvesting and associated facilities has been made a
permissible activity in 2019 notification. However, there is
no provision for opening of salt pan to commercial giants
for private profit and displacing the local traditional salt
farmers.

Para 20(s)

The impugned notification liberalizes construction
norms for CRZ II:

No comments as para pertains to MoEF&CC and state of
Maharastra.

Para 20(t)

The impugned notification drastically increases the
validity of CRZ clearances:
No comments as para pertains to MoEF&CC

Para B (1) to
(7)

The impugned notification has been issued violation of
the EP Act, 1986, which is the parent act and is, here
fore, bad in law:

No comments as the para pertains to MoEF&CC

The impugned notification vitiates the purpose of the
mandate of issuing notice under rule 5(3)(A) because it
is substantially different from the draft notification put
out for public comments and objection

Para C (1) No comments as para pertains to MoEF&CC
Para C (2) (a) | No comments as para pertains to MoEF&CC
to (i)

Para C (3) to
@)~ A B

No comments as para pertains to MoEF&CC

Para D(1)

{ The impugned notification violates the Biological

Diversity Act, 2002

No comments as para pertains ,ta‘IWE)EF__&CC

|
1.
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The impugned notification requires updating the
CZMPs thereby, making it a tool to regularize activities
that were otherwise illegal under the CRZ notification,
2011.

g?;‘ E()to No comments as para pertains to state of Goa

Para E 3) It is submitted that in respect of Lakshadweep Islands, the
ICZMPs for 14 islands namely Kavaratti, Minicoy,
Androth, Kalpeni,Kadmat,Amini, Agatti, Kiltan, Chetlat,
Bitra, Bangaram, Thinnakara, Cheriyam, Suheli has been
prepared as per IPZ Notification 2011. Hence the
provisions of IPZ Notification 2011 are currently
applicable in above 14 islands.
IIMP for 23 islands ie, Kavaratti, Minicoy, Viringili,
Androth, Kalpeni, Cheriyam, Tilakkam East, Tilakkam
West, Pitti, Kodithala, Kadmat,Amini,Agatti,Kalpitti,
Bangaram,Tinnakara,Parali II, Parali III, Kiltan,
Chetlat,Bitra, Suheli Cheriyakara, Suheli Valiyakara
prepared and submitted to MOEF&CC under ICRZ
Notification 2019
Copy of the letter for CZMP approval as per 2011
notification is annexed hereto and marked as
Annexure-R3 “colly”.

Para E (4) Applicant has a general comments on preparation of
ICZMPs as per IPZ Notification 2011.

Para F (1)(ato | No comments as para pertains to MoEF&CC.

g) &Para F(2)
The impugned notification violates the principle of non

Para G (1) to | regression.

(4) No comments as para pertains to MOEF&CC

Para G (5) The para contains statement of the applicant on its own
assumption.

Para G (6) || No comments as para pertains to MoEF&CC

[
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Para G (7) No comments as statement of facts submitted by the
applicants.

21.That the present Reply by way affidavit may kindly be taken on record and
into consideration and the Hon’ble Tribunal may pass appropriate order(s),
direction(s) as deemed fit and proper under the facts and circumstances of the

present case.

22.That the Answering Respondent seeks leave to make additional submissions,

if required, during the course of the proceedings as and when directed by this

Hon’ble Tribunal.
DEPONENT
AT AL Member Secretary (LCZMA)

A NN U.T of Lakshadweep
b 4 . \.\\ Kavaratti

._H:

EXECUTED & SIGNED IN MY PRESENCE

: ,If/ ON (IIT'()}“F} AT LAKSHADWEEP

. \] . Himﬁk{q !; :_’ { k{}é ,

CATE & NOTARY
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Verification

Verified at Kavaratti, Lakshadweep , on this 17% day of July, 2025 and that the
contents of the above paragraphs which are true to my own knowledge and/or are in

the nature of legal submissions which I believe to be true and no material has been

2 bl

DEPONENT

suppressed herewith.

Member Secretary (LCZMA)
U.T of Lakshadweep
Kavaratti
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GOVT. OF INDIA

LAKSHADWEEP ADMINISTRATION
Lakshadweep Coastal Zone Management Authority
Kavaratti Island -682 555

NOTIFICATION [aﬁ”

- Where the Ministry of Environment and Forests (MoEF), Government of India, New
Delhi in exercise of Power conferred by sub-section (1) and clause (V) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) had declared coastal stretches
as Coastal Regulation Zone and imposed restrictions on industries, operations and processes in
the coastal areas, vide notification published in 8.0.19 (E) dated 06.01.2011.

And whereas, the MoEF published the coastal Regulation Zone Notification with a view
to ensure livelihood security to the fishermen communities and other local communities living
~ inthe coastal areas to conserve and protect coastal areas, its unique environment, and its marine

area and to promote development through sustainable manner.

And whereas, as per the provision, 6 (c) of CRZ Notification, 2011, the State
Government or the Union Territory Coastal Zone Management Authority shall be primarily
responsible for enforcing and monitoring the CRZ Notification 201 1, and to assist in this task,
the State Government and Union Territory shall constitute a District Level Committee under
the Chairmanship of District Magistrate concerned consisting of three representatives of local
traditional Coastal Communities including fisher folk.

Now, therefore in pursuance of the provision 6 (c) of CRZ Notification, 2011, the Unjon
Territory of Lakshadweep Administration hereby constitutes the District Level Committes as
follows

1. District Magistrate/ District Collector - Chairman
2. Deputy Superintendent of Police (HQ) - Member
3. Assistant Director Fisheries - Member
4. Assistant Director, Panchayat - Member
5. Range Forest Officer - Member
6. Representative of traditional Coasta] - Member

Communities including fisher folk
(3 members) to be nominated by
District Collector

7. Scientist, Expert in Coastal issues

Dept. of Science & Technology - Member
8. Assistant Director, Dept. of Science & - Member Secretary
Technology

T,
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Powers and Functions of the District Level Committee
1,

The committee shall have th

! € powers to take measures for
the quality of the coastal e

‘ nvironment and for preventing, abating, and controlling
environmental pollution in the coastal areas of the concerned region,

The committee shall take time bound steps for the identification of violations of the
provisions of CRZ Notification 1991,011 and the approved CZMP thereunder, for
initiation of action under the Environment (Protection) Act, 1986.

The committee shall identify violation in CRZ areas within their respective jurisdiction
and initiate action under section 19 of the Environment (Protection) Act 1986, under
the powers delegated to District Collector under Environment (Protection) Act 1986 in
the respective jurisdiction or refer such cases to Lakshadweep Coastal Zone
Management Authority for issuing directions under section 5 of the Environment
(Protection) Act 1986 or initiate action under any other law which is relatable to the
objects in the CRZ Notification.

The Committee shall send a monthly report on the details of the identified violations
including action taken to the Lakshadweep Coastal Zone Management Authority.

The Committee shall be responsible for the removal of encroachment and unauthorized
structures in CRZ areas, and if necessary, the District Collector being the chairman of

the committee shall use powers as vested in him to levy penalties or to recover costs
from unauthorized construction.

protecting and improving

. The Committee shall also identify the areas which need special conservation and

protection measures under its jurisdiction and recommend them to the Lakshadweep
Coastal Zone Management Authority and the Department of Science & Technology for
further necessary action. If required the committee may consult or obtain the opinions
of Expert agencies, Institutes, universities, etc. in the field in this regard.

. The Committee shall also monitor compliance of the conditions stipulated in the

Clearance accorded under the provisions of Coastal Regulation Zone Notification, 2011

to the Projects and submit the details in the monthly report to the Lakshadweep Coastal
Zone Management Authority.

. The Member Secretary of the Committee will be responsible for maintain all records of

the Committee.

. The Committee will also take on priority the issues/complaints of coastal communities

including fisherman and if desires so, may recommend the matter to the concerned
department in the UTL Administration for appropriate action,

10. The Committee shall undertake review of cases involving violation of the provisions of

the said Act and the rules made thereunder or under any other law which are related to
the objects of the said Act, and if found necessary may refer such cases, with comments,
for review to the Lakshadweep Coastal Zone Management Authority.

- The Committee shall take up cases suo moto or on the basis of complaints made by an
individual or representative body through newspaper report or through LCZMA or an
organization or any member of the Committee. The Committee may refer cases to the
concerned authorities/departments in the region for appropriate legal action, if needed.

Committee shall submit its action taken report on complaints to Lakshadweep Coastal
Zone Management Authority every month,

2
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nward recommendation to the
UTL Administration,

13. Any matter specifically not falling within the scope and jurisdiction of the committee
as so constituted shall be dealt with by statutory authorities concerned at the regional

compliance of the complaints and other tasks entrusted to the Committee. The Member
Secretary of the Committee shall organize the meeting regularly. '

19. Minutes of the meeting shall be sent to Lakshadweep Coastal Zone Management
Authority immediately,

20. Lakshadweep Coastal Zone Management Authority shall publish all the minutes,

reports, and recommendations of the District Level Committee in its website on
monthly basis,

This is issued with the approval of competent Authority,

L U

(Rakesh Dahiy, ,‘DANICS)

. Member Secretary,
Lakshadweep Coastal Zone Management Authority
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AT Fo Elo TA0-33004/99 REGD. NO. D. L.-33004/99

;_ITRH <ISiU4d
Che Gazette of India

EXTRAORDINARY
"I [[—EUE 3—39-9Us (ii)
PART II—Section 3—Sub-section (ii)

IR | yeRTfvTa
PUBLISHED BY AUTHORITY
| 1106] =3 faoett, Yehaw, W=l 8, 2019/WEH 17, 1940
No. 1106] NEW DELHI, FRIDAY, MARCH 8, 2019/ PHALGUNA 17, 1940

YT, 7 SR 9T IREa §aad

FfgET
7% fa=eft, 8 AT, 2019

FLAT. 1242(3).— T TATE 3T a9 AATAT § AT TLHIT 6l AT HeAT FH1.3. 20
(31) A 6 Sa, 2011 (BF =87 =9 T9ATT 19 S0 & Aterg=ar, 2011 Fgl TAT ) T F5id
LR 7 gt (F2erv) srfafaas, 1986 HF &mer 3 F srefia siewm™ v s o aagiv % 7 adT
&1 T BT LT & (STEH THH T9ATT eHISe gl 127 &) =iva o om;

ST IATER, a9 ST FAary Iaad JArdd wl THar a9 qeid qeffasn a5 & 649 ug
T, AT & | e, wriRatahg-aTed, TET g3 § @A aTol GHAEE 6l SHidat & Aol qar
g e Tearfs % |9y & srefiore afeg=er, 2011 § Fg I9a’ % 91 H o7 qureTiat % offafead,
TAZNT T SSH U e &9 57 &30 F SI¥q19ad I gu &,

sie fafer=r quremfat § @fawo, a9 3T SeEr afiads §AeT § arediee Afe=Er, 2011 %
TEs | & AT S agA e & "aterq Havst w1 R w3 #°7 s R E;

TATE, A ST FAATY TRATT HATAT 7 Edioe ATag=ar, 2011 F "@aer # e qaf qon
T T/ T &= 3 fAfse qorgmlRat it [=arst 7 = T2aq1e 3 7 39 ATSg=a1 § FH=T
afede ST S it frhTer 3 o forw =7, Siorer ATk i steaetaT § e giuta &1 I ChA o,

=¥, SrreT ATAF FIT TEqA At T RO i HArT § = A T ¢ Wl 39 qae # Aty qoremfat
% Aoy st B T E)

1578 GI/2019 )]
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AT T TATALOT (FLeT0T) rfAfta=m, 1986 it & 3 Fir ITUTT (2) T ITLUTRT (1) AT @S (v) gT
Tacd AREAT T AN Fd gU ST 51T HLE07 & Aree=ar 2011, &A1 F1.37. 20 (), T 6 JT9aT,
2011 =T & F2d gu, UH sfeswmaw & qd w0 37 e & Tg 70 F % R, wei g adi
ST W AT THETAT A 7 T THETAT il AT il GLEAT 3T AT STITEHT, e aTHT 6
FIO qHE Fq¥ § Fhg & @A & €419 § T@d g a=AT+e Hgial a2 reanfeq aaq & &7 ggrar a7 %
Afafad, TET &= 3T THaT &5 & AGd T TITELT 6 HL0T A qLAT 6 3297 § gLl dSHE Ud
A § o3 98 AgETET Gl STq 7ed eHE, Icadl sewm, Fferft deaM, I MaEm, s,
gaai®, forfear siewma, e e, fier ofiw |1 g1 390 % TE & o7 39 f &= e A7 T F 79
&9 T 41T T EAfRwe & (78t 28+ are areehsmsre F &7 7 fAfate) % =0 # Awaa =g w7 @ 2

(i) -l 519 JEl & forg s== sa v (B =7 28 9o=Tq u=eiue % &9 # [Afdee) 7
FHT TR q€ F THIIAE YA T AT AT 200 Frew w1 -8 37 a9e-1 51 9981
T 9z T % FHTEG 7 & A AT 100 He? FT -8

(ii) AT ST Arae (arEHtemse 9T 9qgl) § o9 92 AgEnRT grar w At
Tl H T SO,
TE-I: 1000 =<7 {3+, & erfars Wimifers aaher arer 69 S gfeft
FSHTH, HLT ASHTA, Icddl AT 3T I fAshrarl

aE-I: 100 =7 T3+, & stfers fohq 1000 a7 6. #T. & &\ wiTifersd erhet
T G1T ST T, orfee a1, gaai® ol H-Aaan|

TSRO =9 AfSEAT F 32T T, THAIUS § ¥ 9T I ¥@T AfHAT ¢ ST qTF I g AT
SATY % B S=adH S L@l gl ¢, ST (Aeifed airarsi % ofqam s aaq JErT Jaee
g (TTHTTHHITH) T qATILON, a9 3T FAary Tfadd g g Afgga e sfdereor g
HrwifeRa o T 21

iy  (F)  ATSHIASE HHE H g S9 -HAl T AN FET ST SARIT YA AT S
et & A 9 f ae afme e w tedua & 20 dfew ar g
TET (1) AT =TT, ST 9 g1, % o= fRaa -9 ¢ o o= @ 9% o
JATT AT T A3t F AT BemaTeas wrdswarar wF fafaataa G ST g,
IEFT AHAT I G, ST % SaTL % T97d, Toreawt [Feizor o it grohaw safa %
grae 7Tft T2 i g g (Frdd) arnt i srEefta gigar F sy 9w G
ST, weEd 3w S €, % aEw R S s S g 9% s aee
TEE 0 ST £ 99 qEET A9 a8 ST S A (SEE T TeEn
AT ATl F &9 7 Sfoatad) #§ wave &9 & Jiysra g1 Hwitra frar
ST
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[ [1—=vE 3(ii)] ARG o1 T ¢ SR

(@) A TAIEd S HHEA § A9 AEHIAESE A 36 THY Heied g0 H aaqar
AT TET T Taee Frera (e zod o9 918 aredisreredt s &7 § - fAfdw)
T Hrifra BT st

@M T, T A Tty & ol sreHteSe ", Tw wfegEer, e sta
R I E RS G G ) E T 1 B O 0 O T o R 1 B
AEHTATSTE ATSATS % HLTed TAT Afeqw AqHIEA Y T0H TAFE TavuiT
AT % Aeaefi| grftl =9 srfermeT 7 sreeheresre FromTst #1 dqareT ge
T, 100 ez 7T ik it =ATgre i =, v fF w9 g, AN gRi

TICEFRAO - (F) T 3T I & AT SA AT A 1At 7 oef g @Iet, &t qgT, 7at,
I, dFATEY, ANH 3T ATATS AT § THFE F SATET T & TAT=T St fawr)

(iv)  SOE-SATE & orTq U=etue g e sardia v (S 2o 289+ 918 Tadiud Higl 191
?) & wexr foura sfwr &)

(v)  SaTE & st St A # o, a9 siT Ster % 9rher § uediue 7 &efi ster HfiEr (12
TET M) F FeT A U T & 3T -4 & FFAT I TALUA F & % &7 hAr Ay
faudfa fRem # v 9% FT 9 &=

2. ST & FTROr — TET &A1 3% THET T 6 HLEAT ST AT F TATSTATST ATSHIATSTS &
Fr eaq artiea AT ST, oo -

(i) FrEfEeIT -1 & Tt £ 3P & qatfas deaqefie § siv ew2 o fAwaaq astiga T sroem:

(ii) - sreEfiTGE- %

(F) se-emesre-17 & arifRafadr & gfe § degmdhe (Svan) =iv g-engfa it Eowaret e
Ao &= orTtHe g, ST 92 ol T@SAT Hl Gy Tad | SHHT [F97d g o791

(i) Fog, AT | ATE Fog aaeatd &5 1000 a7 e F qfdeh g 91 Fog aaeaid & A 20
Hra? o &7 T T & o T § IUeTsd HLTAT ATUIT S U e § - wHramasre-| & d¥ ofoer
Ll

(i) wET 3T Tt

(i) AT F A
(iv)  SIfas &9 F G00T TG (AEFIC);

(v)  Saued foEt aiga gesha (@) sfafaam, a= (@) sfafaea a1 wteor (@)
AT o TS F Avaid AT IATH, A&l T, AT, RSd a4, F=asia &
ST o7 Teferd &,

(vi)  =EliT TerEe;
(Vi) g SIS €,

(viii) ~ FIH-9] Fawg FHT THTATH,
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(iif)

(iv)

(@)

v)

(ix)  FE&T ST F HE,
(x)  FEE AT
(xi)  OferIT F TSI FT T,

(xii)  TRTATICA® HEged & & AT HILAATY ¥ g € |

AqEG-1 § TATHART 37 ArHTeeSre § Uhiga fenfaaert F e ux Taei 9qd Ter Tae4 Frx
(TAENTUHETTH) GIT TAT ARG Gatad o= § UH qrieqiaenl & g T gaaqeia &1 & o
T TF ST T Ueh Foreqd qataeor Taem AT av1s STusil|

ol @ ae-SarT & o9iq A s Y@r #{iY =9 Sa Y@r & A= woad
ArEEteTSIe-1= § i g |

g rE-1|

srzEfteTSre-11| # e v et ar s fHemme FrEt €9 9 srfdga agdt & S fHeest
Wil o 50 Taerd & STfaT gra gu T TAlel & SAqqTd F A1 TATd faeestd g ofiT STgi g qor
O TEFI ST 7T ATETAATHE AU STH STATI 37T AA-2TAT SIS AT S7aeqT 6T T2 21, 5
7T TG T AT THH GHIT fataa e & et gl

FrEEteASTe || 7 o /it @Al (i) AT SATT & TATS AT STA-ThTAT o (o Te foorq g-erfi
Tl AT sEHreeSre || 3 =7 § fived a1 ST o 5| T 9% Sarig T979 a1l ST (Hahrat, S
g T 92 8, ® e g & A afinpe anr v § 20 diew ar 5w wrEt (R i
ATSTE, S AT FA 21, F A= B -8 F T H AEHTSE 1 ehad ar san g =i S| @
T TH ST TATF a1 9 i & A e srasar w1 R B s g,
IEHT AT IH T, T % sa & w1, o [aieor a0 i qowraw sate F g /iy 7
T Tt gee (THeT) STr 67 Faofi Jidr & e 9% ohar STos, 7gge T Sird &, & aqar
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TReq AE [ SIasatii & & HIaY geq ATd G H1d UH A1 Hl [Sarterd Feh ohar T &
ST SIASATET A%k AT @A % HUgW & oIy It o grIwrast o1 AR F2d g i S
ATHITET @A AT % STETE Sasaritd & § 9ad 37 faehre a1 gt aref gia wefasdt &1 w3
ERRERUETSRIR T

T AT ATHTa 6 A @I ofi7 Aoy qur 399 "@atera g+t BrarsarT =i giaem|

TATAR, A T FTAATY TAGT HATAT G ATAG =T THATAL0NT ATAHT AT Hha i Tguor fez=ror
e (T ffiet) 71 TS gguer FEEer i (medEiET) 7T osguer e ataf (S, st
Rt g1, & dag fRen-[Aae F &9, T AT & Tagd & o qeny quferq qiaemd, 327 wed
T ST At T g Grarams, Feraiimr s+ saafs % oo s f s i onfera srfere 5
FT 1T e a1 arfr fEeE @@= & 327 F33 ar S A g [ F o qer S
AT gt =R

TR ATEAL Hiad TTET AT AL Hagd ToTierai|

FFHFATAT 1 T AT T AT 3 o0 S99 TS 9gM@n 349 69, 9969 37 qgag qraem|

TS THAT AT AgaE qagTul

(xviii)  fAetarofiwor @9 ofw agag giaemd)

(xix)

EIREIRERIECIEA SR I REEE

g 7g T YT % @ae A SAEia AegTEn Tayd 6T (A2 H), Aes g 7T Hieed fr-arfiead s
ATAITET AT |, TUSHTA ¥ FhaT HSeUHT FIET & ST, ST e feried & seqei= g

(F) A ArTe §, YAt faiReE, wget, seasal, afer R Seer a9 F el 9T 99
Tefera o= aigd geeadfter adtT ariv-soreft it afa i T & forg vt gRetar i
et TR ST

(@) @A T ST aTer ¥ & g JrEr e At (e |5 1995 #it 2002) § 9T Seaan
TATAT % A@ 7 9%, 2002 F AT T 479 § T@d gu #aa i S|



39 1781

[ [1—=vE 3(ii)] ARG o1 T ¢ SR

(iv)

(M) T % @A i TR SEHT Y R ST 94E % SILSAATA GIT AT6d AIHTd 51T %0
STy, ™ (1) H&T 9=, SEA i MaE, (2) 9=, w3iawor o9 (3) =@, s«
TATYA AT (4) Fa, d=A A% [ o Far @anT (5) 936w, a9 Y Taqaryg
fEds 5o & ity wraterd, aaeay w1 g $i (6) senm i Aaeme § g
et westten =1 ua wfafater emfae g

e teTeE-|
(i) ArEEteTSIe-| @ | ST FRaTherTa, T TS sneHtarsre-11 # oft srgara g

(i) ArETETT AL, e, sreuarel, "eeTst, wrEierdl, g el Teare ko
Tl & AT At SR, fFeme 925 % o it 9% arer & a7 a1 Feme ateea
e |JeaaTstt & {67 T0F a1 &5 92 &7 S0, 97eq T2 & Ut et 92 924, S
et o W= & Twg 7 S 9Tl 85 U¥ aTE TS 2, o W AT G vy 8 97 qaH
F Ffemtor £ sqafa 781 < SToh

(i) U (i) F TAT AT HAA, THT-THT T AN I ATl ST 79T I AT
oAt sfiv = sfergm=aT % Toros & yerferd g i ardiE Fr An] el T e ar
el &1 ST F T A0 ATt % Teqefiq g 3T T ATAH=AT F TS H weHrerT Ay
At & ToaTq TRUHETE % HTH I AGLARAT g1 % HIHA |, Tl T [Hahra sreram
T TS S TIATAA T TeF & F qg 97 Yaed TieasHeor (feeuan) & qreaq 9
TN, 9 3T T TREAT FATAT T T FAT 7 St Aq H=wHT =6 qraer =t
T T U 3T TEATT Al ARIT T G TFGT TEHI0 (TAHSSUAT) F I Sfod
FOM TAT TIA, THHSEUHT FA-IALTel, TATA0T FREATATIT offa o IqAeear S
BT T=gqell &7 = FEM A Tg ETHT AT qarad gL AT TR HT
SCALETTICH gINTT T3 318 ATTACET T ZATAT FaTerd S| AqTee FFHi F AqEme 7ar st
ST oY ST TE o STLTITeE HA-STe &l d< 9 AT TeIT A § A5l 9graT S[1av gl

(iv)  STTEFd Al &1 @i, Jqa i ST § 9Ead o &b 1 J99-9899 97 an]
T A {7 ITRT AT "ated Afaei o7 36 afgg=mr & [ 1 7isEr =
TUH TS AT B9 &1 ST % Teele erqAa T STt sie 39 srferg=eT & e §
ST AT AT % T99Tq TRUHSTS 6 HTed i aeTHal gl & ATHe |, Mgl T
ST SToraT O ST S TATH T ST &F F AT G Yo" Wi (fesuan) F
HTEAH | TITE, a9 S TAarq Tadd §37ad § 695 HOT A qatad Seeuay o
HTHA AT T 3 gU 39 TEATH il TCT TErT &7 Taed TEHe0r (TAEHSEUaT) % I
SATIT FT TAT TIT, TAHSSUAT SH-FAET3H, TATEL0T LTI AT T ITAsar
S fafee agaelt it S FO i 7g g wAT SEted gy AT rtesweer A

SCALETIICH T T3 318 ATTACET T ZATAT FaTerd S| AqTree FHi & AqEme 7ar st
2 S ToRelt TR o AeNTerd HeA-Se1 i 92 9% AT T80T ST § dgi agrAT Sav 2l




1782

40

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

v)

(%)

(v)  agEg-ll § & T2 erai/feenfadent ¥ seweim wg 9T v Rec/geat wiew e
atrsTTE % Rt % foro amrtafEa &= § =t 02 gu g-wst &7 &)

(Vi)  IHE qei UT AEATAT Tded ey Tqad i STur S|d Fae FelL, A=meg JT F e,
FUL TIAT F [T Fed, ATAT Ao, TETATTRT TaT 51 STET ATRAT FT ITART F2d g0
At fFo o smamme 9nt, Saser giaemd, seq & sgaeert, Sa-hET wE-wart 9
Hag qiaemd snfx & anfaer g sfiw U gieeamd == sfegEaT % aqae Faa st
qerqoff TERAT 37 SH-gaTE TR FIRT ST T TS Auied Arse e ¥ 297 S W@l
T ATSAT o AT ST AN UHT AT % goid gq TAeiua & 10 Hied i =Faaw 0
T gU ATTHATSIE ASATel § g tag TATa o qeeraral & e = saa it Jrusf|

(vi) HISEURT FRT 99 qEF Iod T9E & O sremeq qiaee & =i a1 qeend i
AT ATHA-GT-HTH % SETT T & ST Fohell g

(vii)y @™ & gfas (B va f@fReme) ateff=e, 1957 (1957 #1 67) i ageft sraget &
ART-7 % i srfegf=a avany afesi & S €9 § @99 A7 TWAT] S0 AH, AR
AYHIT FIT TIEFd Ut TSRl g7 UF A7 U F AfF @i % a7 qeAn] gt
SAFATOT SIY STAE T AEerer g 7 it T @9 TSHT F SJqa1e =]

arsdtsmcrE-ll

ArEEtaTSIe-| @ § ST R 0 FEERATI T ATy Frearste-1l| § o st R straem

TAEIE # FrFard #1 fafaae: tasiore § Amtafea #1 sema/fatateg G smem:

(i) srzEfteTste-1l # TAastore & fiaw, =9 A=A % dgd T T FIAHATI & [oI, saeds
ATTET TG T ST I Fa=gdl dl SAGeATA Hl AT FHd gU, TgarT qaqard
ST TR e, HHET A AETH T TR o FATy/IAAAT T wrEwer & o
srferaTa giewre afgd, 1@ # #igs e dea-rsh, Sad v @0g svee, |isar oo
TRAT UF WiS@ET B Tgd § Af9E T g, T aeFEq AT A F SIEw], T off
fAmTor 1 i sreEa Jer AT St

(i) F, SATFF-, IATAL, FLNME, T, T 6 o0 HITT ST FTA]|

iy ~ HOEURT T ATHAT-SC-HTHAT YT 9T = [aredt & o smgegs siwemeray,
e, aut 91 | F=9 gq QS E AT T, qETAE A, T, GEF, AT
LT, AATARTT TOTAT, ATRd 7A o AT, qaaTeyg, Fag Y fFea qa-weemt v
fAmton)

(v)  wEferd gguer fHEEer i srrEr @fafa F 9F eqEed ¥ 9 ared 79, IUEN T
T % forg a9Ts ST ATet SereAt At gatea et v FEt




4 1783

[ [1—=vE 3(ii)] ARG o1 T ¢ SR

M

(v) T AT "RETEt  forw st qiFurd S9 awet g & wiemn, Sent F o
gier, SITel it gveng & fore s, qveqenra |t |t s, v w95, % dre| arer
TR, Fg ot Hary f giaerd T

(viy el T smeEemTSTe-ll & F UASIeE |/ TS STET TS TS W T 8, T8 q5F F
qg AT AT ATt fGom # sl wies qiagry S oftaTa, S w9, UISd T i
FEaTT FEIR AT 7 91 "Rt

(vi)  TASTere ® Ut wEel A Gff At A7 arett fon # Rate/ge i agag qiEwst £ swta
A STOE qarfy, Y giegmen ft amta wEw 9 AfiEEAr ¥ awT aqHied
ATSHTATTSIE TS § e TISAT % THTHLT TAT SAqag-11 # «F T 9t e fRomtaaen
& qeAeie <F AT

(viiiy  STEETSTE-lI| § TS U7 9E det ¥ FeArdt aded iyt sHd d ot shv vy
st qiagret § Faa AT, A=eT AT |, FUL gEdd & U w4, amEY a9,
SEXANEAT Ja¥ s(® STl AT &1 ST F3d g0 AiHa 0 T0 sEnma qn, 3e
e, S T SAGEATY, TA-FIST FTI-FATI o Helg qIAeTT ATt gF oTHeT g e ey
et = ATEREET % ATET e Shra qeraeff ThRT T I9-gaars sfs g a9 f
TE AT SMEHITSE | F9TE AT YT Tded AISET e i oy Ut qiaresti &
g9 &q TAUA ¥ 10 Hiex & qAaH T T@d gu A Jreere § gHiaE
AN qLEATIET % SALqE T AqAq i FATOAT|

(x) @ i =mhaw (B va affaee) sfefaaw, 1957 (1957 #1 67) #it aget sIqa=T %
AN % T AT T @IS % I €T § @9 AT TLHI Sl [FFRT, ST
AT T TTEda UHT TSiEAl g U A7 UF § AT Giasii o qref GCHT] it
AT ST ST Ao g7 73T i1 TS @9 ST & a1 @]

TIENIE & a1gT srgdisrere-ll &=t % forg sdsamd & agew ) Rfgfe fftaes f=

TR § T s

(i) agag-ll § a7 T2 oqi/fRen-FeEen F srexefi aqz @ w REfe/geal @ea Tww
atrsrTsH % Rt % foro i &=t 7 arett 92 g winet #r faw,

(i) AETHT TAHRTSAT FHT [HIT AIGT AT ST % [ 9g TRAE ATIRR ST ®ied
ITART S 3 AISET Age<T TqaTT & WAl e i aifer % siEw g1 TF [uior strer 0=
fAmtor gg AT safa Fas &7 997 (qaa+TF J9) died afgwaq 9 Hew 9% it g6y
FATE FiRd T A ST g sArSET AIwt £ o F sremefi= grm

(i) AN AIZT AT THETAT FT HISET waEl & oo &=/fSsres sraar snranT § qaiadaq
TorT foAT ‘T & 3 A7eW & THed &l G a9 o o7 SIqad 3T ST 9hdT gl



1784

42

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(®)

VL.

(iv) 9T ST & T4 % (o0 qrasTie aul s €41, Qs =i, S A saae9T,
FTeaHd e, F=T T A1 &1 Ha

(v) HISRUHT FIT AT AIHAT o AT I THE JE T Iord TAqAT o0 qaaa-reTs
Tieremelt & [T sroeET aenEa F99 g A AT S g9t g

-T2 STt T TR S e etea At w39 e # St e gy e w9 € eiw

ST e 36 STANT 6 T &, F Fredh? TAeiud 7 200 HieT T & & § Tiauterd &Har S

THEUA & 200-500 Hex TF & I &A1 §, J-THT T HT ARG FH TIST, IO, F ST

Ao oTfe & forg |remeor F3ff & Ared™ § qrE AW G AqHd AT ST SFaT €, S ST Hw
TS AT HT ITAS 7 I THE A F TAT G TATIAT & H T Qi 290 T8 FIT
ATHITESE STTEETOr ZIT UH AR 9% STae e AT ST 9T gl

AT G A0 ST AGHETT M g1 @A TS % AqH1E, THT] Sl (90T, 9d
AT FIT AT IR U8 ATt g @ i giaer (e i forffawe) siferfaas, 1957
(1957 FT 67) it TgetT ST F ATT-G & (ad TTAT T8 ThTY S2AAT U STTAT 377 Al 6
T § qT0 ST ATl TEHTI] FIAST T e o7 ST g

A ToE-IV

Hrafsre |V &3l | Feferiea wraaardi w1 S qara e B har smom:

(i)
(ii)

AT FHATAT G IR &9 § 70 ST aTel 900 I 37§65 Hrashard|
Fae fAeferted FTaHaTar % oIy $-35T7 3f qear fAHTw sfe &7 srqaa o s, S,

(F) orde qiAeTsh S ud, 98T, o, "Te, Jead, Raud, g, aqg o o a v & form

B Tead |

(@) qe Tereh Figd Ter, ToEaE ST qgeear wars & forg afersmr)
W ERERER KA E IR
()  STAHTI, AT 3T TR T TG A IAHRT AT

(F) STATARMET FT FA9 F THA, ST [SHITHERT FT FEITIH, T A TATg AT 1 g 3w

FANTAT AFaIHA & ST T A % [VATS o (AT g ST % forw a7

qeddl SIY AGTRI, SIgt, Hel, qeddl, & [I=r I, TRl (FFared), Teadrsi, aidaed
AT LT ST TET AT AT AT T T F SATF e raemshi F Gaiaad wmrdaward|

HT-ITFRIT Soll Sl Y TgaE graest snfe g &)

Tt T Ted=T aF FaATH TETAT FT AT

ATEE=T Tead i § @I I, IALHT ST GTATH S8 - EHeq T ST FHT G|
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(vi)) STerHTIT # Io=Tha afgemat F e F o i)

(Viil) TeTersh TET qIAT Aeash qigd THITdH 37 AT Harefy aRarsEret & w9 § aufiha qias=rd]

(ix) IO ST feoremT i aRarsET)

(x) T ST AT T G s et qur Ted e adt R st giae)

(xi)y =& T @b (B o [EEEe), afaf==e, 1957 (1957 #T 67) &0 98l AT & AN-F %

e AT T8 TR AT o G (G TN F A7 U g "t (@) % w9
H 7T ST ATel TLATI] GiASTi ol @ISl S G|

(xii) TAT sRrae e Fa 7T % qfagd fF giagrd, ofiqem Sor F seadiger quar arg R w69 9
ITATT SATTACE A ATAT STqed ST o [FAEAT0T g HgTo il LT STUTerd gt g1 T=T&<, a9
Y STAaTg IEdd HATAd G AT = Taiaeoi AT 3 hard Jguer fFasrr o (+hfieie)
AAAT ST VU HIAT e (TEAETET) FHET Tguer I gt (fEtE) F 'a F=een &
ATET, Food WA & TAA g qAdTell i STueAT offaele ST T ITANT e o (o7 Frems a1 ara
e |9 & ITATT AT T 3T SfTaad s1r o Heaor g qerd il qEars uterd gir gl

(xiii) TTEAATSA, IO ATSAT AIZd TATC TOTTIAT

(xiv) FHATT % QATTH, HETENE HIET THeEhTH, Haa Sl TgIad raera sl M’ gq 9aq =7
5. v 787 RffTEe &= NeET Erddereed)

() =@ Afg=AT ¥ IuEdt F AqER, FEUE @7 AT gomEa arsdiee afdeEET, 2011 % adfi|
FATS T AT FATET AT T AT &5 AT (e Tmi=d) T TTET STTaT ST2ae H
S = ofTEraw AAHIEATS TIaw9, a9 3T SAarg Tadd HArad H T&qd HT| 39 Tt TS T
FTAFHATAL, ST =7 ATEG=AT F ST AW 21T &, HT ToAThT T ATS=AT 6l 2T A A
TISTATA 3 STET FFaT ST Suferd g ST 9 9 TS A 6 TR HeITerd/sr=ray qei fhar
STAT 8, 99 T 39 ATIG=AT F ITSY THATAT ol givl 3fT THT TRATSHATA & et i Hemere
=gt o srefiere sferg=mT, 2011 % It 3 AET A T TE AT HT ATEL0T FRAT ST
&,

(i) TS qaT AAASAT TATAE FEAT (FEATE) JT THEL, TT AL TAATY TAAT FATAT F AT qAd
TET yaga e (B8 =98 o+ veam vaehvadiun #gr @ 8) afed o7 afsweon &
AT Feeh TAT HaTd TTRAT 6 q1T THET Feh AT TASE ST I JTATL/A=AT
[ERIRCIKERIR

(iii) (F) IT=T ATSTATSAT HT ATTHAAT % UG-V H 70 0 fRorr-Faert, Sas o sear & qarasd F:3Ar o4
AR 8, F AT Hafad ST &30 & e AHIAAS &= H AT A a(1had Fed gy
1:25,000 ATY F AT~ & 931 3T S,
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(iif)

(@) =7 ATTHLATT § FAaE T [AFHTETHT FEFATI Hl STET HF ATHAT 21, §9 7T &7 T,

TR IIF A7 Fa9d HWSUAY g7 39 AGHAFT § I9adl % AqaR UHl Aqaied
STEHTATTSTE ATSHTSH, % Frde & siaw fafaafag G s,

TTT FTSTATAT T TATAL (FEA) Aferf=ad, 1986 H srteranfard TeRam(3l)  SIqaTe, ST Treelt
o fRrTtRert 3 |1 geath  forw seame i MewEme dieeua & awer yeqa R s,

TEUNT TATATI, I ST FAAT TATH HA AT TISAT3A T¥ T T AT ITaAT SATHIET FT

ATSHIATIE ATSATAT T ATHTATAT T TH AT AT F Tgol Henfera qgi Bhar o, e &g
TETET H T[T &3 TATHA AL Flel I A=A HT T

9w w7 ¥ R fg 9@ ¥ forg sfEm a1 : sieum &k PR F G §iv 99g o a9dh:

ArEEtaTTSE YA AT qeag AT Tt 1 GIshe A v e F asft gre-are
FITT AT AAGT T 9 T ATg==T % siasta ot e som)

T GIe-GIe G191 1 TG Fafaq THrhd aiT Teed Temren (g za8 zas 7earq srdamsuady
TTSATE gl TAT ) F ATAHT T AT ST THEHT 5T TG TS0 (A uAdT), Aqag-IV &
satate fRem-Aaen & e vE A+t gdf F o 96fdq 99 5T &350 g1 dFq &l ST &Y
AIHIEA o ToT GATEX, a9 3T TAary Tade 9oad o1 Sertaefie seqa it o e uadt
TIATT T TF TH ATHAAT & ST AN qgl g T AeHIeIe ATeF=AT, 2011 F ITSET % ATHIT,
ATSITETAAT T FTUATAT AT LT

T GIT-THET A ATGA T aEg TuITerdt a9T ST HATet % e, qiw & S vEdiua ¥ 20 Hex

FT 4§47 fome &1 (uasiore) U8 dio-awEt & o a6 &9 § 96 g 3w 39 ey ferE
[EIRRIECAEAUS IS

(F) =H QAT % T GHETAT & =T e uwal i T AT SR AT UEaud |
20 Hiew F siaw o STue o qenf, =0 &= § fareft o At & st 78t gt

(@) erde gEgrd S¥ "l T9hed & o Sgt, el gE & forw v, Srer it 7o F o
ATE, Tt 0 F AT I AT Ao YEER, AT [Eter w5 Are, a9 |99, A A
HYHAT ST THT THT F ofg 1, Shrd qataveii geermamat & sreaefa uasive g &
ST

@M TET A A, SA-sATT &7 e iRafad 3P T waaefier et # G sty arer we,
T ATILFAT & 2T 4 F AT ATSHTAS-| Y AT Ae-1V &5 % AT & AT T
[ElRRICGAERdEInal

() =TT ET TRl § THETS F 20 Wew § 9v FH qatdd sreersuady i a7 ARy e
farfRat g i grm)




45 1787

[ [1—=vE 3(ii)] ARG o1 T ¢ SR

7.0 sa/ffafe seiwat F g adderee ssmaR-remse

(i) T ATGEAT & U AR g arett a9t srpea/fafRataa afaser St w5 e e
T H T STSH AT SATIRT TToT FHTeAT STuferd grit)

(i) AreETeTCSre-| 3T swEHteTTSE-IV &t § gy AT Grarserat sret afersren, s
ATEEEAT & FER aEa/ss §, F 999 § 99970, a9 Y FIaary 9add JArad g
Tatera desuHT it [RRTHer F e 9% wars i STt

(iiy = AfAHEAT F AER avw adY e s AR Ghrwerar, S Rgs = T srEferere-l
Y arseteTsre-1I| &t 7 anq €, % for efea WSy g srEetense sy Y8 # F
ey ¥ = o sroem srEetenTSe-l| 7 || weiera URT arAs e, S s HeeTe-|
/AT arEAtaSe IV et ® T ardl 2, F mEHieST dAi a9 & "qay H diseuny iy
TERTTelT o ALY 92 et TIaw, a9 A Tqary Iaad e g fa=re T o)

(iv)  UHET IRISETE d¥ET AT A SEEr 39 AT F IUS i qT-AT SIS0 SATegET,
2006 F 3T ft AN BT &, T Hag H AT ATHIGHAR TTIAFIOT T Fafaa ey iy
e % YT 9T, TATASHI, 971G Y99 @ T Fav ‘F % forw swwen a7 waieaeofi g9
AR TTrerEee (R S8 =9 99ATq THEAsuU Fgl 37 8) i 93iEe, a9 Y Seary
qfadd 919, & AEN SeeU Ateg=Ar, 2006 % Jgd AHT TAEIINT 3T SEH SIS
saTaiy 3 form FeaTs i ST

(v)  wEe ST et oS, S Sy sttaREar % Suadt H an] F & oy et atdemaw
HoT & w9 [T &erna g, F 9T H, I aRIISETet w Seted ST 9 ST 85 AT

STTEERT GTNT 0 STTEREAT % STETe HSeuay & Seqiaar ITed 7 % IUdd Aqarad far
ST

(vi)  FaEe F 300 a9 H. F T &= a% it =-smare sweAt F foru, Hiseuwy fi deqiaat i
serT o faeT "etea s rfeesreor grer srEes wa R Stroem gty o9 e
AHIEH Y& H3 § 3 39 ATSGAAT 6 TRHeT H T&q1d il ST FHe |

8.0 Ay AR Rfafa wrfwarat & fag srsdisrie efisfa yra w3 H afewr

() oS T, ArEHEST AEgEAT & dgd T4 AATI T FA 2q Aefetead s b
T AT T ST & o AT &1 TG TTEH0T Hl e Teqd Hedl:

(F) =T SUTE-V ¥ SATHT TR ISAT {9 H ST
(@)  wad At RS AT sraTe S F i SIS arieE ST WTefeE Hed, ST AR
2T, afed @i Sy fars)

(M)  =F AEHAAT F Ted dITE Al T ASHIALSSHT F ATAE, TS TRATSAIG FF AT TLH
FTT AT AR H g Ry g (Sersu AfiEET ® IuEEt i An) wd gq i
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(%)

(=)

(1)

FaefiaT ¥ w0 AT & arei waa [t afserei/arar i et w7 Sew), ar
i % for =t srema=t & Ay g Samsul

SR qedisd aIE ST SIaT Taed AT, ST ATEAAT % Il Hl AR FA 2q
fgtta s o w=v [Afde g aeh w97 Ffgio afsErsi/eETET T @
E1EER

TATIL, A ST TAATY TEdd HATAT & qrrd 14 A7, 2014 F FEATAT A9 H&AT A~
17011/8/92-320-11| 3 dga srfersira srfrsreon & & et erfersreor 317 1:4000 779 & F31
P mr arEtarse wHtE, Sad oaEfivadon g o o dfimiE ¥ oaaa
TFEUS AT TASTUS T ITANT TR 47 2

=0 ATEEAT F AefiT AqITea ArEAtSE A F AT, TS HATEr ST gfErSET ®

FAEAT T ATSEteITSE Wl dl g¥IEd: § I9Td U IUYFT AT 9T HeATd
TR F T

ArEHTeTTSTE WA, S araTea: RSt F -9 7 e s i onfier
T 19T 27 3T e srfege miRetashi gt & seamefier et afga sredtarere-, |,
1 3 IV &=t = off gt T g

AF FEETd 3T HA-S F ITATE FEa20r qreft qfFsErst & o "qetad =g
T AT FTET Srorar | T &5 T IguOr (A Afftaat § ‘et we i wgatd”
IqT FAATIRT TS| A(=, TEHT =T FE Srorar Tguor [Ha=r Gt & 99 qgatd e

TEt A T g qT TRF ST F7 AT GharharT oF 9 & T2 TETEasE ZT 39 A=l
srefie Tt e e giafea B smom)

AT A7 Mera Hieeuan, 7ur fFufq, sEifea sreehense FemT a1 arEarsuadt & aqamr
TAT SATSHTATTSE SATEAAT o ATITAT § ITIFA (i) F TEATAS 6l ST HT ST 7 AE h¥ ITier
Y AT | q75 T3 i =ty % siaw Metorfeg it fremeet # -

(F)

(=)

S IS AT FEFATT % forg oft, e Sardu afieEET, 2006 @R 2 2, SerE
ATIT=AT F o AT AT YT A F O wew F S et @ aiRasEe gq
HSEUAT AT RATRET TTE, a9 i a1y Tadd Jared 17 THseuU ol ud
FT

TR, ATSETASIE-| AT ArEEeSre-1V & § wafead U want @ afgrsrne & forw of
AEHTSATSTE ATIT 2 sifa™ FEwTier Fhaer qaiawer, a9 =i Saary Tiady §ared gren
HATEd THSATSUT I T SATUIT qTF 98 I TEdTd & gael § 0T a0 AT 37
ATEETTTSIE STATIRY &I T 9

FrEdSeuRT oAt Rt wafawer, 99 o Swary aiEd] eEew @S|
TRTSTATSH /AT & forg srrfua wam, g Sameu stfag=mT, 2006 & efaer a8t fHar
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AT & Tohq I AT ST TeeSTe STTER=AT AN g ¢ ST ST Hisesre-| a1 Hiemsie-1V &=
H srafeq g

@M 9 arErSETE AT, g Sersu sfeegEET, 2006 # anfie a8t A o g g o
Tl ATSETATLSIS ATEAAT AN BIAT & ST ST S TeAie-1| AT ArHtamsre-1l &= # fFoaq
g, T Hafad SIS URT g TEdTas § I YT 9red 2 o6 q18 faAt & offiaw e
ERIES IR

(=) 39 At aResEe, B # Hrersre afeeEar 9] g § uig S steg=e, 2006
F ST FI AR FA o [UTa srafar § w9 [fda o gar €, F Araer § UF wfew

FIT ATHIGT T&E Hld &l GrALTsda a1 & o0 HSeUAT a4t ATl & 9 T57
&7 o SATATSIAT ITTART T ST |

(i) AT a9 ST FAarg TREd AT A e Uy it fRrTtert % smeme a7 9vs faat £ safy F
aT U URATSET WEATEl A SMEHISESE ATIEAT F odgd ST WEd w7 A
AT

(iv) =TT ASHISSUAT 39 TATeA 94T hegl e o & Brarelier 7 gf, a1 I8 99 1T &3 JeImad
& qATaer 9T, ST SEH TSI FSETe AT AEAS AT F AT §, 1 a1 g T ag
A ATEHAT F ST T &9T9 § T@d gu Tearai q¢ feoqoft 3 siiw 39 a7 ey w3

(v) () =8 afeg=aT & erehia afRrrsETst #r & T2 smTaty |/ aut S eaty F oo fatemrer grf,
Fordt 3 fAwTor weeft framsrera Ut smTafy S A i AT & 9T a9t F eET QX gl S i
TATAT AT gl AT
() FEaT T ATIFAY T AT A AT F o e fAwaried Fhar ST aar g, T90d & sreas g
FeTAT T AATT F (GT HTAd §F ST & qeT & TGga ITAFHI g7 AT Hil TeaT 6
fareaTe g #F 7 FArRTier F arer-arey gafea urfereer v sraa yeqa T S

(vi) 9= s R -

(F) TRATSEAT TEqTa® & o0 a8 AHard g &% a8 T Feiee a9 &f 1 99 7 31 feawaw #if
e Fi Fatera e srfdrmeon £ g€ s aive gfa=t & wataofia st & Fetfa
TRaeT TaT ordt % Hae § sredarits Squrad farE Teqa HY ST TRATSET JEdTEs g1 TEa
T TS UHT TAT AqITAT ATST T qlocteh ST § THITAT FhAT SATUIAT TAT Haferg Ao vy
FI ATAET L T I Ifaat Bt of =g~ 1 Suetsy F3 Sruhy

(@) sruTes RdTe F "eted At arteereor 6t aearse v € wafda B smom)
(viiy  HSEUHT FT FTEAVOTAT § IEAT 9970 W@ g, FSSUHT FT T A g (4 a8 TH aHiad
JgHTEE FT Giord F¢ AT IT 9T FwAAT, FAged, fFo u GfReway, smmty o=, e,

IeeraAl U T TS FEATS TAT AT AT F A< Tigd AT ATl 37 Hafea 9 T
877 F 5T T FT AT SATEHTATSE ST AT STSAETHAT T ATATS FiL |
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9. ArEH eI FAgET 1 yad
0 ataver (FeeA) srfafaae, 1986 F srefiv <o SIfa=mT % Iusdl % Fraieaad i Jada aaT Iqh
A Fd ordl F AT & YA & (o, orfhdt a1 af g9 €9 § A997 TAAST €9 H

(iif)

TATE, a9 T AT TEdd AT, T T &5 TUTHA, TAHSEUAT 3T THHISSUAT 6

I ITAH T,

TAHISEUHT 3T 5T 9ChTY AT 99 ST &7 F GIsudT $if §CaT, FTAHRe AT ATE9T HT
TTELOT, a9 3T AT TREad GATT T AT I=adq¥ =T grer 1993 & fe arf=e
664 # T T el ¥ ATAR TEe o st B S g 8

T TS & At HSSUAT, TH ATEEAAT F Tadd 7 At g 997 39 w1 § "grdar 99 8
T €7 | Ica<ardl gl a9T 9 TsT &5 Hafaa ST Fiorege i sreqeqar # oer s qiufaat
T ST HAT o0 AGART Aigd ST TR TET THETAT % HF T FF diF JTdeer o
BT &9 TS & v "afaa e afvrege ¥ w@w uw = afeREET F yadq & forw afatem
TEATITSA T2 T T ThdT 2l

G Afed TIIRI JET GHETA it are s, ot snsdere sfeg=@r 2011 F Iwaei &
savTa AqAT T off, SR 39 Ty § Sudad AfSREET & Savd Haterd STierwu F =T
FHTEA ITeT Al FRAT AT 8, 39 u% "@etda '@ ey &7 % Hseunu gr e G s s
e TR Al i Awforfer ordt F stexefia fafaataa B sosm, st
(@) =T 3 fT arfortsae hareery % fore a8t frar o)
@)  zve forel -TuRRTT qét T A feshia srerar siafa q9t R st
[FT.5. 12-14/2018-3T5T-111]
fer T fiE, Hea af=a

el
TR Rafafir 43t &= (Suaw) F forg dxeor, gearn i yegw s

TOT 3fiT aqEr mRREfadE qadt o (SUAU) 67 §-EUeHE @99, € F AT B0 a9 @] |
Teaqut giar Fardt 1 F=g ameata, a9z 92, yara i zote, a8 Fere, qever afiadE, g arr
F g9 A, FEa 79 & 9gaRT 39 8 Y 98T "asl 99 JEIHT g, Fwardl 9 qEnEat & GAeg
TS Y% % ®F H A HLd gl SUAU, TET SASTEFT (o7 T 3T AT I-uTel Fa10 Y&
Feh A I ST AGUEdT &l a0 TGdT | THE ATATIh, ATH dgHed [IaTash ¥ feaad ¥ AT qe
& T fRord g &1 o1, SIS/ [ rTarsti/ et it e S AT FIAT SA9AF T SATdT gl

1.

(i)

g 39

ITAE ATHET FT TINT F0h TAUaeud ger aff Suan it qg=m &t St sie fiar-ar
gt i sroshy
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(i) SUHT F HEEAT AT AT FT Ioor@ FA gU, ATg=AT H [AfRd fen-Fden F sqame wsa/Es ey
& FEHTL, TTTEEa USiTedl o AIEAH F HISSUHYT JITT HIM

(i) =9 ATERHAT F TS AT FIAFHATAT DI HISSTAGT H THA AT ST

oS SUET % G, GLEAT 3 Taere o forg erqems 7€ faforse ot feforfem € -

11 =g 3«

(i) Fog, ATEITS T a9 G Ay, 1980 F agd a9 & &9 § =TI Fhar 747 2

= AtIg=AT § [Aiga BT o= a1a % g a2 A, Haterd 99 T &5 TATHAT 7 67 931 51T VAT Fog
FAEITT T a9 (HeeAn) sfafagw, 1980 F qgd aqf™ & w7 & =g o w31 g e 9% Faer a7 (wwer)
srferfar, 1980 & Iusigr gt AR g

(i) == wweror srferfeee, 1980 F dgd JuT Agl il TS o aTeTid|

(F) AR M § Fog aqeqid Hf Gared ToA/69 1T &5 i G G0 JITE 0 S aTet faegd
TISHT % e 92 w@ferg fhar Smovm afs =g a=aeafa &= 1000 =1 #iew & wfes g a1 w0
Fereata & T IR o Ara-A1 20 We FT TET &7 IuSAsY FAT JATUAT| 20%eT F T T &

FT ITANT, I T foa w2, Foeg aaeqtd Sa-fafaerar & qaterd sqaem qiaemsi, @ver & fou
IAEst oY THT YT F = FAT & {0 Sa-qiaemsii gq Har ST g g

(@) i 9ff ® =g aaeata & org a6 o it smaeaar a8l gril|

1.2 va R ya RriRet i) gdg Safafaea:

() wraTer 3 sarer iR oY 39 AH-aT & S R At HAT TS ted FraheT gl

(i) Faer AT TS ufer w9 7 § yarer o yare gt i grewe adt wir afag
TG ST

(i) sETer S sarer oy w1 TIraer FrEEATT S oft IEga g saed® g, aegstia (H2EA)

afefaaw 1972 F q2q Ma9T® STAHIGT ITed FIA & T9ATT AT ITod TS SeAm=i 9
ERIES I

(iv) ¥a 3fiz/errar faate T T YaTe &0 T STAige 3T TAeTaq AT SITuT| YA oY Jard
TR 7 ST i qReT Mead il S
(F) wtdrsTa s A= &t 7 90T ST geiia Tarer S yare (R wr g iawor (52E)
srferfaam, 1986 & dga urifeafadia =1 & goeaefie &= % = & =nfoq =i sfegfa
T ST
(@) =g gitaa AT Srow & saret, yare MR oY 9 Sag Satafdedr & @resy &
o giesrs i ft FEAFATT S @9, TR ST Josd w7 =, [y,
FATEE T FH AEET, 9T A gATS, qT T 9 § 97 A Ao § Ta7
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1.3

14

1.5

(i)

(ii)

(iif)

AT, FATT FEAFATT i IHh ATET FTEFRATT TATA ST o6 AL ST Iqh AFITH
T B S

Feastra (F2eqon) sfaf=ay, 1972 (1972 #1 53), a9 &zeqor srfafaaw, 1980 (1980 T 69) srorar
Tyt (Feror) S, 1986 (1986 #1 29) ¥ Waem=i ¥ dgq =ud fhT 7 sy S,
YIEAdl I, AFAAT, AT a91, aeasiia -2l Y =7 i &= qigd araehaT
frsrat it fMeea w@fem i qetera fBrar s,

(i)

(ii)

(iif)

IULFT GATaG T T &= T HLeq07 T qReAT, Hateq srterfaawi/steg=mret/ fRemfagent
& Ul & AT R S

FEd g THMAI, SATT-ATET ST F1ET 8 S ST qIA Sl @i o = & o aig &= § a9
& | ghag FLA & o0 T3 o S[rusn|

HETerd ToT FLHTY/EH T 9T ee? goe 9 Tq07 ATAT FFeqT % o0 JqFha arit
T FTA % TTAT AT-ETA AT g VS SUTT FlA o (o0 T [Tt Ta&re w4

AT T
FAAUT TAGH T LA 3T FLAT Had shi STt

(i)

(ii)

(iif)
(iv)

(v)

AT TAGA 6 &A1 H HAAG T GAAd HAT ATOAT ST G0 Tqd | FATHE
Safafaear &1 q9dw =9 F o s e s

FAA AATGE Fed UI/STATHIA Faeq T TTEAHAT AT Fhaed &l SHq @@ & o
AT9TF FIAFATI T 21 STaa e stroam)

TRFIE ®F F HGAT THedT AT TAGA 45 H A7+ 2

AT TAGA &A1 F AFIH AT THed qragrar 92 RenHaet # Fgiia o 1o w2
HTAEST F AT F2 7 o o Teqefie = frar S ahar 2

TAEUHH U ZIT AT 37T HSSUHGT T HIWieh (h T 0 7 SFiaferedar arel Hwiaad
T TAGH AT I FToe T FTAHATH 6 forw 3= B3 ST &ehar 8

FGA! I ST A ATt A Y Feraa gl s d@xfEm R smom
Hafera wrsai/ae arfad waent g afdsra v T Fgett g T ¥ arer gfy #1972 F
FEAST (HTEA) ATTAR o AT FIerq Fohar ol
TGl T SIST 3 ATl H H ¥ Iq6 N TTH TH AT AT TgUT IT L aTed
FTAFHATT Higd Tl AT FIADATT T AT TLEAT ST TLEAT o [oIT FUTTT HIARATT Hl GIEhT
AT TE fohTT S|
Haterd TTSA/ET ATIET T 6 TTEHIOT 1T Fgell g1 ST & aratl i &1 qiera @ &
forT &t SaeT AISATG 90 T FATRAT T ST
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1.6 T HahgET AETE-29<| il Avaq gt ik w<fé frar smom:
(i) ATHSATT ATH-TAAT TT HLEA 3T FLAT & F1 AT ST

(i) = AE-T § T IR ATHUTH VAT FIE FEARATT Al AT ST ST AT HohaT it
TIRSOTSAT T TTiET F

1.7 S uE FTRAT F e geita s d<f@a e srom
() TSI TG =TE FATAT T e e qferd oAt S|
(i)  vET FE FERETEE Fwrwery, S s e F ATt 9w viase 39 g, O del har
ST
(iiiy  TrAT/EE onfEa waelt T St WY §9a Y, T A ST F ATA-ATT THAT A FATAT FT
LT FE o o7 TaTe Fohw SO i g v (6 % =7 § F1 F:7dr gl
1.8 T g HigeT a9 arelt gfi v e geita s s B smom:
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

S.0.1242(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.20 (E),dated the 6" January, 2011 (hereinafter referred to as the Island Protection Zone
Notification, 2011), the Central Government declared certain coastal stretches of Andaman and Nicobar and
Lakshadweep as the Island Protection Zone (hereinafter referred to as the IPZ); under Section 3 of Environment
(Protection) Act, 1986;

And Whereas, the Ministry of Environment, Forest and Climate Change has received representations from
Union territories (UTs) of Lakshadweep and Andaman and Nicobar, besides other stakeholders, regarding certain
provisions in the IPZ Notification, 2011 related to management and conservation of marine and coastal ecosystems,
development in coastal areas, eco-tourism, livelihood options and sustainable development of coastal communities etc;

And Whereas, various stakeholders have requested the Ministry of Environment, Forest and Climate Change to
address the concerns related to coastal environment and sustainable development with respect to the IPZ Notification,
2011,

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a Committee under the
Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns of coastal states and Union territories and
various stakeholders, relating to the IPZ Notification 2011 and to recommend appropriate changes in the said
Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in the Ministry and
consultations have been held with various stakeholders in this regard;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 and in supersession of Island Protection Zone Notification 2011,
vide number S.0.20(E), dated the 6™ January, 2011, except as respects things done or omitted to be done before such
supersession, the Central Government, with a view to conserve and protect the unique environment of coastal stretches
and marine areas, besides livelihood security to the fisher communities and other local communities in the coastal areas
and to promote sustainable development based on scientific principles taking into account the dangers of natural
hazards, sea level rise due to global warming, does hereby, declare the coastal stretches of the eight bigger oceanic
islands in  Andaman and Nicobar namely, Middle Andaman, North Andaman, South Andaman, Great Nicobar,
Baratang, Havelock, Little Andaman, Car Nicobar Islands and the water area up to territorial water limits of the country,
as the Island Coastal Regulation Zone (hereinafter referred to as the ICRZ) as under:

@) The land area from High Tide Line (hereinafter referred to as the HTL) to 200 meters on the landward
side along the sea front for Group-I Islands and 100 meters on the landward side along the sea front
for Group-II Islands.

(ii) The eight bigger oceanic islands in Andaman and Nicobar (ICRZ Islands) shall be grouped as follows:

Group-I: Islands with geographical areas >1000 sq.km such as South Andaman, Middle
Andaman, North Andaman and Great Nicobar.

Group-II: Islands with geographical areas >100 sq.km but < 1000 sq.km such as Baratang,
Little Andaman, Havelock and Car Nicobar.

Explanation,- For the purposes of this Notification, the expression “High Tide Line” means the line on
the land upto which the highest water line reaches during the spring tide, as demarcated by the
National Centre for Sustainable Coastal Management (NCSCM), Chennai in accordance with the laid
down procedures.

(iii)(a) The ICRZ shall apply to the land area between HTL to 20 meters or width of the creek, whichever is
less on the landward side along the tidal influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced water bodies is to be regulated shall be
governed by the distance upto which the tidal effects are experienced which shall be determined based
on salinity concentration of five parts per thousand (ppt) measured during the driest period of the year
and distance up to which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Island Coastal Regional Zone Plans (hereinafter referred to as the ICRZ Plans).

(b) The distance of the ICRZ along the tidal influence water bodies, thus determined, shall be demarcated
accordingly in the Island Coastal Zone Management Plan (hereinafter referred to as the ICRZP).
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(i)

(iii)

@iv)

(a)

(©) The ICRZ boundaries along the creeks etc. as above shall however be subject to revision and final
approval of the respective ICRZ Plans as per this Notification, framed with due consultative process
and public hearing etc. and environmental safeguards enlisted therein. Till such time the ICRZ Plans
to this notification is approved, the limit of 100 meters or width of the creek whichever is less, shall
continue to apply.

Explanation: For the purposes of this sub-paragraph the expression tidal influenced water bodies
means the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers, creeks,
backwaters, lagoons and ponds etc. that are connected to the sea.

(iv) The intertidal zone means the land area between the HTL and the Low Tide Line (hereinafter referred
to as the LTL).

) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea and
the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank, of
tidal influenced water bodies.

Classification of the ICRZ - For the purpose of conserving and protecting the coastal areas and marine waters,
the ICRZ area shall be classified as follows, namely:-

ICRZ-I areas are environmentally most critical and shall be further classified as under:
ICRZ-1A:

The ICRZ-I A shall constitute the following ecologically sensitive areas and the geo- morphological features
which play a role in the maintaining the integrity of the coast viz.:

@) Mangroves. In case mangrove area is more than 1000 square meters, a buffer of 20 meters along the

mangroves shall be provided and such area shall also constitute CRZ -I A.

(i1) Corals and coral reefs;

(iii)  Sand Dunes;

(iv)  Biologically active Mudflats;

) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected areas under

the provisions of Wild Life (Protection) Act, the Forest (Conservation) Actor Environment (Protection)
Act; including Biosphere Reserves;

(vi)  Salt Marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crab’s habitat;

(ix)  Sea grass beds;
(x) Seaweeds,
(xi)  Nesting grounds of birds;

(xii) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the Union territories for such ecologically

sensitive areas (ESAs) in respective territories, as mapped out by NCSCM, based on guidelines as contained in
Annexure-I and integrated in the ICRZ Plans.

ICRZ-I B: The CCRZ-IB shall consist of the intertidal zone i.e. the area between Low Tide Line and High
Tide Line shall constitute the ICRZ-I B.

ICRZ-1I:

(a) The ICRZ-II shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up with a
ratio of built up plots to that of total plots being more than 50% and have been provided with drainage and
approach roads and other infrastructural facilities, such as water supply and sewerage mains etc.

(b) The Land areas along the creeks or tidal influence water bodies, located in the ICRZ 1II shall also be
earmarked as ICRZ II and the distance upto which the ICRZ is to be reckoned as the land area between
HTL to 20 meters or width of the creek, whichever is less on the landward side along the tidal influenced
water bodies that are connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which the tidal effects are
experienced which shall be determined based on salinity concentration of five parts per thousand (ppt)
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)

(vi)

(vii)

(viii)

(ix)

measured during the driest period of the year and distance up to which tidal effects are experienced shall be
clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans (hereinafter
referred to as the ICRZ Plans).

ICRZ-III: The land areas that are relatively undisturbed (viz. rural areas etc.) and those do not fall under
ICRZ-II, shall constitute ICRZ-III.

Explanation.- 1. For Group-I Islands, the area up to 100 meter from the HTL on the landward side shall be
earmarked as the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 50 m and the Andaman and Nicobar
administration shall ensure that the concerns of the fishing community are fully protected.

2. For Group-II Islands, the area up to 50 mts from the HTL on the landward side shall be earmarked as
the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 20 m and the A&N administration
shall ensure that the concerns of the fishing community are fully protected.

Land area up to 20 m from the HTL, or width of the creek whichever is less, along the tidal influenced water
bodies in the CRZ III, shall also be earmarked as the NDZ and the distance upto which the NDZ is to be
reckoned as the land area between HTL to 20 meters or width of the creek, whichever is less on the landward
side along the tidal influenced water bodies that are connected to the sea and the distance upto which
development along such tidal influenced water bodies is to be regulated shall be governed by the distance upto
which the tidal effects are experienced which shall be determined based on salinity concentration of five parts
per thousand (ppt) measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans
(hereinafter referred to as the ICRZ Plans).

Note: The NDZ shall not be applicable in such areas falling within notified Port limits.

ICRZ-1IV.- The ICRZ - 1V shall constitute the water area and shall be further classified as under:

ICRZ- IVA.- The water area and the sea bed area between the Low Tide Line up to twelve (12) nautical miles
on the seaward side shall constitute ICRZ-IV A.

ICRZ- 1VB.- ICRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the
tidal influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the water
body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during the driest season
of the year.

Prohibited activities within ICRZ.- The following activities shall be prohibited, in general, within the entire
ICRZ. Exceptions to these and other permissible or regulated activities in specific ICRZ categories viz. ICRZ-I,
II, I & IV, shall however be governed by the provisions under para 5 of this Notification:

6 destruction of corals.

(ii)) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and
endangered species.

(iii))  shore protection works (hard constructions) on the seaward side of the corals.
(iv)  setting up of new industries and expansion of existing industries, operations or processes.

(v)  manufacture or handling of oil, storage or disposal of hazardous substances as specified in the
notification of Ministry of Environment, Forest & Climate Change.

(vi)  setting up of new fish processing units.
(vii) land reclamation, bunding or disturbing the natural course of seawater.
(viii) discharge of untreated waste and effluents from industries, cities or towns and other human settlements.

(ix) dumping of city or town wastes including construction debris, industrial solid wastes, fly ash for the
purpose of land filling.

(x)  port and harbour projects in high eroding stretches of the coast.
(xi)  mining of sand, rocks and other sub-strata materials.

(xii) dressing or altering active sand dunes.
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(11I)

(xiii) in order to safeguard the aquatic system and marine life, disposal of plastic into the coastal waters shall
be prohibited. Adequate measures for management and disposal of plastic materials shall be undertaken
in the ICRZ.

(xiv) drawal of ground water.
Regulation of permissible activities in the ICRZ
ICRZ-1.-

ICRZ-IA - These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the ICRZ-I A areas, with following exceptions:

(a) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified stretches
areas subject to such eco-tourism plan featuring in the approved ICRZ Plans as per this Notification,
framed with due consultative process/ public hearing etc. and further subject to environmental
safeguards and precautions related to the Ecologically Sensitive Areas, as enlisted in the ICRZ Plans.

(b) In the mangrove buffer, only such activities shall be permitted like laying of pipelines, transmission
lines, conveyance systems/mechanisms and construction of road on stilts etc. that are required for
public utilities.

(©) Construction of roads and roads on stilts, by way of reclamation in ICRZ-IA areas, shall be permitted
only in exceptional cases for defence , strategic purposes and public utilities, subject to a detailed
marine or terrestrial environment impact assessment or both, to be recommended by the Coastal Zone
Management Authority (CZMA) and approved by the Ministry of Environment, Forest and Climate
Change; and in case construction of such roads passes through mangrove areas or is likely to damage
the mangroves, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

ICRZ-IB.-

The activities shall be regulated or permissible in the ICRZ-I B areas as under:

®

(i)

Land reclamation and bunding etc. shall be permitted only for activities such as;

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover ports for coast
guard and sea links etc.

(b) Projects for Defence, strategic and security purpose;

(c) Road on stilts, provided that such roads shall not be authorized for permitting development on the
landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as mass rapid or
multimodal transit system, construction and installation of all necessary associated public utilities and
infrastructure to operate such transit or transport system including those for electrical or electronic
signaling system, transit stopover of permitted designs; except for any industrial operation, repair and
maintenance.

(d) Measures for control of erosion.
(e) Maintenance and clearing of waterways, channels, ports and hover ports for coast guard.

(f) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities, coastal
police stations, Indian coast guard stations and the like.

(iii) Power by non-conventional energy sources and associated facilities.

(iv) Transfer of hazardous substances from ships to Ports, terminals and refineries and vice versa.

)

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-II,
subject to implementation of safety regulations including guidelines issued by the Oil Industry Safety
Directorate in the Ministry of Petroleum and Natural Gas, provided that such facilities are for receipt and
storage of fertilizers and raw materials required for fertilizers, like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid etc.
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(vi) Storage of non-hazardous cargo i.e. edible oil, fertilizers & food grains in notified Ports.
(vii)Hatchery and natural fish drying.

(viii) Existing fish processing units may utilize 25% additional plinth area for modernization purposes (only for
additional equipments and pollution control measures) subject to the following:

(a) FSI of such reconstruction not exceeding the permissible FSI permissible as per prevalent town and
country planning regulations.

(b) Additional plinth area is constructed only to the landward side.

(c) Approval of the concerned State Pollution Control Board or the Pollution Control Committee.
(ix) Treatment facilities for waste and effluents and conveyance of treated effluents.
(x) Storm water drains.

(xi) Projects classified or identified as strategic, Defence related projects and Projects of Department of Atomic
Energy.

(xii) Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mines and Minerals
(Development and Regulation) Act, 1957 occurring as such or in association with one or other minerals in the
inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining plan approved
by the Department of Atomic Energy.

Provided that the manual mining operations are carried out only by deploying persons using baskets and hand
spades for collection of ore or mineral within the intertidal zone and as per approved mining plan, without
deploying or using drilling and blasting or Heavy Earth Moving Machinery in the intertidal zone.

(xiii) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(xiv) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water, intake water
for desalination plants etc., and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment, Forest and
Climate Change and relevant directions of Central Pollution Control Board (CPCB) or the State Pollution
Control Board (SPCB) or the Pollution Control Committee (PCC), as the case may be.

(xv) Pipelines, conveying systems including transmission lines.

(xvi) Weather radar for monitoring of cyclones prediction ocean observation platforms, movement and associated
facilities.

(xvii) Salt harvesting and associated facilities.
(xviii) Desalination plants and associated facilities.
(xix) Mining of sand for construction purposes:

Provided that the mining of sand shall be permitted by Andaman and Nicobar CZMA in identified non-eco
sensitive and approved sites, as identified by Institute of Ocean Management (IOM), Chennai, subject to the
following, namely:-

(a) the mining plans shall stipulate sufficient safeguards to prevent damage to the sensitive coastal eco-system
including corals, turtles, crocodiles, bird nesting sites and other protected areas.

(b) total quality of sand to be mined shall be fixed taking into consideration the order of Hon’ble Supreme
Court, dated 7" May, 2002 in Writ Petition (Civil No.2002 of 1995).

(c) the sand mining shall be monitored by a constituted Committee by the Lieutenant Governor of Andaman
and Nicobar comprising of (1) Chief Secretary, Andaman & Nicobar, (2) Secretary, Department of
Environment, (3) Secretary, Department of Water Resources, (4) Secretary, Andaman and Nicobar Public
Works Department, (5) Representative from the Regional Office of Ministry of Environment, Forest and
Climate Change, Bhubaneshwar and (6) Representative of an NGO based at Andaman and Nicobar.

av) ICRZ-11

@) Activities as permitted in [CRZ-I B, shall also be permissible in ICRZ-II, as applicable.
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)

(vi)

(vii)

(viii)

V)

()
(b)

Construction of buildings for residential purposes, schools, hospitals, institutions, offices, public places etc.
shall be permitted only on the landward side of the existing road, or on the landward side of existing authorized
fixed structures; provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning regulations as
applicable from time to time, and the norms for the Floor Space Index or Floor Area Ratio prevailing as on the
date of this notification in the official gazette, and in the event that there is a need for amendment of the FSI
after the date of publication of this notification in the official Gazette, the Urban Local Body or the Union
territory Administration shall approach the Ministry of Environment, Forest and Climate Change through the
concerned Union territory Coastal Zone Management Authority (CZMA) and the concerned CZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its views in the
matter, and the NCZMA shall thereafter examine various aspects like availability of public amenities,
environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

Reconstruction of authorized buildings shall be permitted, without change in present land use, subject to the
local town and country planning regulations as applicable from time to time, and the norms for the Floor Space
Index or Floor Area Ratio, prevailing as on the date of this Notification. and in the event that there is a need for
amendment of the FSI after the date of publication of this notification in the official Gazette, the Urban Local
Body or the Union territory Administration shall approach the Ministry of Environment, Forest and Climate
Change through the concerned Union territory Coastal Zone Management Authority (CZMA) and the
concerned CZMA shall forward the proposal to the National Coastal Zone Management Authority (NCZMA)
with its views in the matter, and the NCZMA shall thereafter examine various aspects like availability of public
amenities, environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

Development of vacant plots in designated areas for construction of beach resorts/hotels/tourism development
projects subject to the conditions or guidelines at Annexure-III.

Temporary tourism facilities shall be permissible in the beaches which shall only include shacks, toilets or
washrooms, change rooms, shower panels; walk ways constructed using interlocking paver blocks and the like,
drinking water facilities, seating arrangements, facilities associated for water sports activities etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the approved ICRZ Plan as
per this Notification, framed with due consultative process and public hearing etc. and further subject to
maintaining a minimum distance of 10 meters from HTL for setting up of such facilities and environmental
safeguards enlisted in the ICRZ Plans.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a case
to case basis by CZMA.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-III:
Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-III, as applicable.
Regulation of activities in the NDZ: Following activities shall be permitted or regulated in the NDZ.-

@) no construction shall be permitted within NDZ in ICRZ-III, except for repairs or reconstruction of
existing authorized structure not exceeding existing Floor Space Index, existing plinth area and existing
density; for permissible activities under the notification including facilities essential for activities and
construction/reconstruction of dwelling units of traditional coastal communities including fisher folk,
incorporating necessary disaster management provisions and proper sanitation arrangements.

(ii) agriculture, horticulture, gardens, pastures, parks, playfields and forestry.
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(©)

(d

(e)

(VD
®
(i)

(iii)

@iv)

)

(vi)

(vii)

(viii)

(ix)

construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of
facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are
required for the local inhabitants may be permitted on a case to case basis by CZMA.

construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior
approval of the concerned Pollution Control Board or Committee.

facilities required for local fishing communities such as fish drying yards, auction halls, net mending
yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;

wherever there is a national or state highway passing through the NDZ of ICRZ-III areas, temporary
tourism facilities such as toilets, change rooms, drinking water facility and temporary shacks can be
taken up on the seaward side of the road.

on landward side of such roads in the NDZ, Resorts / hotels and associated tourism facilities shall be
permitted. Such facilities shall, however, be permitted only subject to the incorporation of tourism plan
in the approved ICRZ Plans as per this Notification and the conditions / guidelines at Annexure-III, as
applicable.

temporary tourism facilities shall be permissible in the NDZ and beaches in the ICRZ-III areas and such
temporary facilities shall only include shacks, toilets or washrooms, change rooms, shower panels; walk
ways constructed using interlocking paver blocks and the like, drinking water facilities, seating
arrangements, facilities associated for water sports activities etc. and such facilities shall however be
permitted only subject to the tourism plan featuring in the approved ICRZ Plan as per this Notification
framed with due consultative process and public hearing etc. and further subject to maintaining a
minimum distance of 10 meters from HTL for setting up of such facilities and environmental safeguards
enlisted in the ICRZ Plans.

mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or
other minerals by such agencies as authorised by the Department of Atomic Energy, Government of
India, as per mining plan by the Atomic Mineral Directorate for Exploration and Research.

For ICRZ-III Areas beyond the NDZ, activities shall be permissible and regulated as under:

®

(ii)

(iii)

@iv)

)

development of vacant plots in designated areas for construction of beach resorts or hotels or tourism
development projects subject to the conditions / guidelines at Annexure-III;

construction or reconstruction of dwelling units so long it is within the ambit of traditional rights and
customary uses such as existing fishing villages etc. Building permission for such construction or
reconstruction will be subject to local town and country planning rules with an overall height of
construction not exceeding nine meters and with only two floors (ground + one floor);

the local communities including fishermen can be permitted to facilitate tourism through ‘home stay’
without changing the plinth area/ design or facade of the existing houses.

construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and bridges
etc.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a
case to case basis by CZMA.

Drawing of groundwater and construction related thereto shall be prohibited within 200 meters of HTL except
for the use of local communities in areas inhabited by them. In the areas between 200 meters - 500 meters of
the HTL, groundwater withdrawal can be permitted only through manual means from ordinary wells for
drinking, horticulture, agriculture and fisheries etc. where no other source of water is available. Restrictions for
such drawal may be imposed by the designated Authority by UT administration in the areas affected by sea
water intrusion.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-1IV.- Activities shall be permitted and regulated in the CRZ IV areas as under:

Traditional fishing and allied activities undertaken by local communities.

Land reclamation and bunding etc. to be permitted only for activities such as;
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(iii)

@iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

(xii)

(xiii)

(xiv)

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea links and hover ports
for coast guard etc.

(b) Projects for Defence, strategic and security purpose including Coast Guard.
(c) Measures for control of erosion.
(d) Maintenance and clearing of waterways, channels and ports.

(e) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, navigational safety facilities, and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports.

Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.

Facilities for discharging treated effluents into the water course.

Projects classified as Strategic and Defence related projects including coast guard coastal security network.
Projects of Department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such or in association with other
mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water and outfall for
discharge of treated wastewater or cooling water from thermal power plants. Foreshore requiring facilities for
transport of raw materials, facilities for intake of cooling water and outfall for discharge of treated wastewater
or cooling water from thermal power plants, in conformity with the environmental standards notified by
Ministry of Environment, Forest and Climate Change and relevant directions of Central Pollution Control
Board (CPCB) or the State Pollution Control Board (SPCB) or the Pollution Control Committee (PCC), as the
case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement and associated
facilities.

5. Island Coastal Regulation Zone Plan (ICRZP):

®

(i)

(iii)(a)

@iv)

The Andaman and Nicobar administration shall revise or update their respective island coastal regulation zone
plan (ICRZP) framed under IPZ Notification, 2011, as per provisions of this Notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest. All the project activities
attracting the provisions of this Notification shall be required to be appraised as per the updated ICRZ Plans to
this Notification. Until and unless the plans are so revised or updated, provisions of this Notification shall not
come in force and the plans as per provisions of IPZ Notification, 2011 shall continue to be followed for
appraisal and CRZ clearance to such projects;

The ICRZ Plans may be prepared or updated by engaging reputed and experienced scientific institution(s) or
the agencies including the National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the concerned
stakeholders;

Draft plans shall be prepared in 1:25,000 scale map identifying and classifying the ICRZ areas within the
respective territories in accordance with the guidelines given in Annexure-IV of the notification, which involve
public consultation;

(b) All developmental activities listed in this notification shall be regulated by the Union Territory
Administration, the local authority or the concerned CZMA within the framework of such approved ICRZ
plans, as the case may be, in accordance with provisions of this notification;

The draft plans shall be submitted to the A&N CZMA for appraisal, including appropriate consultations, and
recommendations in accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;
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)
(vi)

®

(i)

(iii)

(i)

(iii)

@iv)

)

(vi)

®

The Ministry of Environment, Forest and Climate Change shall thereafter consider and approve the plans;

The ICRZ Plans shall not normally be revised before a period of five years after which, the concerned Union
territory administration may consider undertaking a revision.

Areas requiring special consideration: Small Islands of Andaman Islands and Nicobar and
Lakshadweep:

All the smaller Islands in Andaman and Nicobar and Lakshadweep, other than those listed under the ICRZ
categories, shall also be covered under this Notification.

These smaller islands shall be managed through the respective Integrated Island Management Plans (hereinafter
referred to as the [IMP). Integrated Island Management Plans (IIMPs) shall be formulated by respective Union
territory administration for all such Islands as per guidelines contained in Annexure-IV, and submitted to
Ministry of Environment, Forest and Climate Change for approval at the earliest. Until and unless the IIMPs
are framed, provisions of this Notification shall not come in force and the IIMPs as per provisions of IPZ
Notification 2011 shall continue to be followed.

In view of the unique coastal systems and space limitations in these islands, a No Development Zone (NDZ) of
20 meters from the HTL on the landward side shall uniformly apply to such islands and activities shall be
regulated as under:

(a) Existing dwelling units of local communities of these islands may be repaired or reconstructed within 20
meters from the HTL and however, no new construction shall be permitted.

(b) Foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by
traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up in NDZ limits
subject to due environmental safeguards.

(c) Activities in the Coastal Water areas, inter-tidal zone and ecologically sensitive areas shall be permitted or
regulated as in the ICRZ-I and ICRZ-IV areas under Para 4 of this Notification.

(d) Development in these Islands beyond 20 meters of HTL shall be governed by the respective IIMPs and
local regulations, as applicable.

ICRZ clearance for permissible or regulated activities- Delegations

All permitted or regulated project activities attracting the provisions of this notification shall be required to
obtain ICRZ clearance prior to their commencement.

All development activities or projects in ICRZ-I and ICRZ-IV areas, which are regulated and permissible as per
this notification, shall be dealt with by the Ministry of Environment, Forest and Climate Change for clearance,
based on the recommendation of the concerned CZMA.

For all other permissible and regulated activities as per this Notification, which fall purely in ICRZ-II and
ICRZ-III areas, the ICRZ clearance shall be considered by the concerned CZMAs. Such projects in ICRZ —II
and III, which also happen to be traversing through ICRZ-I and/or ICRZ-1V areas, ICRZ clearance shall,
however be considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the CZMA.

Projects or activities which attract the provisions of this Notification as also the provisions of EIA Notification
2006, shall be dealt with for a composite Environmental and ICRZ clearance under EIA Notification 2006 by
the concerned approving Authority, based on recommendations of concerned CZMA, as per delegations i.e.,
State Environmental Impact Assessment Authority (hereinafter referred to as the SEIAA) for category ‘B’
projects and by the Ministry of Environment, Forest and Climate Change for category ‘A’ projects respectively.

In case of building and construction projects with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, these shall be approved by the concerned local Union
Territory Planning Authorities in accordance with this notification, after obtaining recommendations of the
CZMA.

Only for self-dwelling units up to a total built up area of 300 sq. meters, approval shall be accorded by the
concerned local Authority, without the requirement of recommendations of the CZMA. Such authorities shall,
however, examine the proposal from the perspective of this Notification, before according approval.

Procedure for ICRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned Union territory Coastal
Zone Management Authority for seeking prior clearance under the ICRZ Notification:
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(i)

(iii)

@iv)

)

(a) Project summary details as per Annexure-V of the notification.

(b) Rapid EIA Report including marine and terrestrial component, as applicable, except for building
construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification) if located in low and medium eroding stretches, as per the ICRZP to this notification.

(d) Risk Assessment Report and Disaster Management Plan except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification.

(e) ICRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of Environment,
Forest and Climate Change vide its Office order number J-17011/8/92-IA-III dated 14™ March 2014using
the demarcation of the HTL or LTL, as carried out by NCSCM.

(f) Project layout superimposed on the above map duly indicating the project boundaries and the ICRZ
category of the project location as per the approved ICZMP of this Notification.

(g) The ICRZ map normally covering 7km radius around the project site also indicating the ICRZ-I, II, III and
IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or NOC from the concerned State Pollution Control Boards or Union Territory
Pollution Control Committees for the projects involving treated discharge of industrial effluents and
sewage. In case prior consent of Pollution Control Board or Pollution Control Committee is not obtained,
the same shall be ensured by the proponent before the start of the construction activity of the project,
following the clearance under this Notification.

The Andaman and Nicobar CZMA shall examine the documents as in (i) above, in accordance with the
approved ICRZ Plan or IIMP, as the case may be, and in compliance with ICRZ notification and make
recommendations within a period of sixty days from date of receipt of complete application as under:-

(a) For the projects or activities also attracting the EIA Notification, 2006, the CZMA shall forward its
recommendations to the Ministry of Environment, Forest and Climate Change or SEIAA for category ‘A’
and category ‘B’ projects respectively, to enable according a composite clearance under the EIA
Notification:

Provided that, even for such Category ‘B’ projects located in ICRZ-I or ICRZ-IV areas, final
recommendation for ICRZ clearance shall be made only by Ministry of Environment, Forest and Climate
Change to the concerned SEIAA to enable it accord a composite EC and ICRZ clearance to the proposal.

(b) ICZMAs shall forward their recommendations to the Ministry of Environment, Forest and Climate Change
for the projects/activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-I or ICRZ-1IV areas.

(c) Projects or activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-II or ICRZ-III areas shall be considered for clearance by the concerned ICZMA within
sixty days of the receipt of the complete proposal from the proponent.

(d) In case of construction projects attracting CRZ Notification but with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification 2006, CZMAs shall forward their
recommendations to the Union territory planning authorities, to facilitate granting approval by such
authorities.

The Ministry of Environment, Forest and Climate Change, shall consider complete project proposals for
clearance under the ICRZ Notification, based on the recommendations of the ICZMA, within a period of
sixty days.

In case the ICZMAs are not in operation due to their reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in the Union territory Administrations, who are the custodian
of the ICRZ Plans or IIMPs, to provide comments and recommend the proposals in terms of the provisions of
the said notification.

(a) The clearance accorded to the projects under this notification shall be valid for a period of seven
years, provided that the construction activities are completed and the operations commence within seven years
from the date of issue of such clearance.

(b) The validity may be further extended for a maximum period of three years, provided an application is
made to the concerned authority by the applicant within the validity period, along with recommendation
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for extension of validity of the clearance by the concerned Union Territory Coastal Zone Management
Authority.

(vi) Post clearance monitoring:-

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the
stipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1* June and 31* December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) The compliance report shall also be displayed on the website of the concerned regulatory authority.

(vii) To maintain transparency in the working of the CZMAs, it shall be the responsibility of the CZMA to create a
dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on
the violations and court matters including the Orders of the Hon’ble Court as also the approved ICRZ Plans or
IIMPs of the respective Islands of the Union territory.

9. Enforcement of the ICRZ Notification:

@) For the purpose of implementation and enforcement of the provisions this notification and compliance with
conditions stipulated there under, the powers either original or delegated are available under the Environment
(Protection) Act, 1986 with the Ministry of Environment, Forest and Climate Change, and the Union territory
Administration, NCZMA and SCZMAs;

(ii) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs have
already been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders of
Hon’ble Supreme Court in Writ Petition 664 of 1993;

(iii) The Union territory CZMAs shall primarily be responsible for enforcing and monitoring of this notification and
to assist in this task, the Union Territory shall constitute district level Committees under the Chairmanship of
the District Magistrate concerned comprising at least three representatives of local traditional coastal
communities including from fisherfolk;

@iv) The Union territory administration may consider further delegation of the enforcement of this notification to
the level of respective District Magistrates;

) The dwelling units of the traditional coastal communities including fisher folk as were permissible under the
provisions of the IPZ notification, 2011, but which have not obtained formal approval from concerned
authorities under the aforesaid notification shall be considered by the respective Union territory CZMAs and
the dwelling units shall be regularized subject to the following condition, namely:-

(a) these are not used for any commercial activity.

(b) these are not sold or transferred to non-traditional coastal community.

[F.No.12-14/2018-1A-1I1]
RITESH KUMAR SINGH, Jt. Secy .
Annexure-I
CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ESAs

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features play a vital role in
maintaining the functions of the coast. Mangroves, beaches, coral reefs etc., aid in controlling coastal erosion, shoreline
change, saltwater intrusion and also serve as natural defence against coastal hazards such as storm surges, cyclones and
tsunamis. The ESAs maintain the biological integrity of the coast by providing direct and indirect ecosystem services to
the coastal livelihood. In addition, several invaluable archaeological and heritage sites are also located along the coast.
Hence conservation and protection of the above areas/ features/ sites become necessary.

1. General measures
(6)) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State/UT Governments through the authorized agencies shall prepare CZMP as per the guidelines
contained in the Notification highlighting the conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMPs.
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Specific conditions shall be adopted for the conservation, protection and management of each of the ESAs as under:-
A. Mangroves:
(i) Mangroves declared as forest under Forest Conservation Act, 1980:

Notwithstanding anything contained in this notification, such mangroves declared by the concerned UT
Administrations or the Central Government as forest land under the Forest (Conservation) Act, 1980 shall
attract the provisions of the Forest (Conservation) Act, 1980 only.

(ii) Mangroves not declared under Forest (Conservation) Act, 1980.

(a) Mangroves in Government land shall be protected based on a detailed plan to be prepared by the
concerned State/UT Governments. In case the mangrove area is more than 1000 sq m, a buffer of 20 m
along the periphery of mangrove area shall be provided. This buffer zone of 20 m may be utilized for
public facilities for developing parks, research facilities related to mangrove biodiversity, facilities for
conservation and the like.

(b) Mangroves in private land will not require a buffer zone.

B. Corals and coral reefs and associated biodiversity:
@) Destruction of coral and coral reefs and the surroundings is a prohibited activity.
(ii) All coral and coral reefs shall be protected except for those small quantities required for research
purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognized research institutions wherever
required for regeneration after obtaining necessary approvals under Wildlife (Protection) Act 1972.

@iv) The dead and/or destroyed coral areas shall be taken up for rejuvenation and rehabilitation. The
conservation and protection of corals and coral reefs shall be taken up as follows:

(a) Active and live coral and coral reefs identified and delineated shall be declared and notified as ESA
under Environment (Protection) Act 1986.

(b) It shall be ensured that no activities that are detrimental to the health of corals, coral reefs and its
associated biodiversity such as mining, effluent and sewage discharge, dredging, ballast water
discharge, ship washings, fishing other than traditional non-destructive fisheries, construction
activities and the like are taken up in and around the coral areas.

C. The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other protected areas
declared under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act
1980 (69 of 1980) or Environment (Protection) Act 1986 (29 of 1986); including Biosphere Reserves would be
conserved and protected as follows:

(6)) Conservation and protection of the above listed areas shall be as per the provisions of the respective
Acts/notifications/guidelines.

(iii) Efforts shall be made to increase the forest area in the coastal region in order to prevent loss of life and
property from increased storms, tides and floods.

(iv) The concerned Union territory administration shall provide for adequate funds for such measures to
undertake shelter belt plantation or bio-shields with planting material suitable to the location.

D. Salt marshes:
The conservation and protection of salt marshes shall be as follows:

(6)) The salt marsh areas shall be conserved and protected and efforts shall be made to promote the endemic
biodiversity in the salt marshes.

(ii) Only those activities required for overhead conveying or transmission of cables and underground laying of
transmission line cables and so on, shall be permissible.

(iii) Traditional fishing is permissible in salt marshes.

@iv) Temporary tourism facilities around the salt marsh areas could be considered subject to adhering to strict
norms laid down in the guidelines.

) Certain salt marshes which have less biodiversity, identified by NCSCM, Chennai and demarcated in
ICRZ Plan can be considered for salt pan activities.
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E. Turtle nesting grounds shall be protected and conserved as follows:

(@)

(i)

(iii)

@

(it)
G.

)

(i)

(iii)

Turtle nesting grounds identified by the concerned UT shall be protected as per Wildlife (Protection) Act ,
1972.

No activities shall be permitted in and around the turtle nesting ground including those causing light and sound
pollution except for those required for conservation and protection of these sites.

Strict management plans for protecting the turtle nesting grounds shall be undertaken and implemented by the
concerned State/UT Authorities.

Horse shoe crab’s habitat shall be protected and conserved as follows:

The habitat identified shall be taken up for conservation and protection.

No activities shall be taken up in and around these habitats which affect the horse shoe crab ecosystem.
Sea grass beds shall be protected and conserved as follows:

Identified sea grass beds shall be conserved and protected.

No developmental activities that have adverse effect on the sea grass bed shall be undertaken.

Efforts shall be made to propagate sea grass beds along the coastal waters where ever possible by States/UTs as
it acts as a carbon sink.

H. Nesting grounds of birds shall be protected and conserved as follows:

®

(i)

(i)

(iii)

The nesting ground of birds including their local migratory route shall be protected. No developmental
activities which have adverse impact on the nesting grounds and the migratory routes shall be undertaken
including construction of wind mills, transmission lines and the like in the locality.

Efforts shall be made to increase the forest cover and mangrove cover including enriching the biodiversity of
salt marsh and other coastal water bodies so as to provide for suitable habitat for the avifauna.

Geo-morphologically Important Zones shall be protected and managed as follows:
Sand dunes identified shall be conserved and protected as follows:
(a) Sand dunes identified shall be notified under Environment (Protection) Act, 1986;

(b) No developmental activities be permissible except for providing eco-friendly temporary tourism facilities
on stilts such as walkways, tents and the like;

(c) Mining of sand from sand dunes is a prohibited activity except for the removal of rare earth minerals with
proper replenishment using the tailings or other suitable sand;

(d) No activities on the sand dunes shall be taken up that would lead to erosion/destruction of sand dunes;
(e) Afforestation, if any, on the sand dunes shall be done only with native flora;

(f) The States/UTs shall prepare management plans for the demarcated sand dunes.

Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with proper replenishment
using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of beach in the
neighbourhood is predicted, necessary beach nourishment to compensate for the losses shall be undertaken
by the project authorities and its long term maintenance shall be ensured by them.

(c) The States/UTs shall prepare management plans for the demarcated beaches.
Biologically active Mudflats:

(a) Biologically active mudflats will be identified by NCSCM, Chennai in association with the UT
administration.

(b) The UT administartion shall prepare management plans for such demarcated biologically active mudflats.
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J. Areas or structures of archaeological importance and heritage value sites:

(@)

(i)

(iii)

List of petroleum and chemical products permitted for storage in ICRZ, except in ICRZ-IA

@
(ii)
(iii)
(iv)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)
(xx1)
(xxii)

(xxiii)

Union territory archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by Archaeological Survey of India, as per the provisions

of the respective Acts/notifications/guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and heritage value shall

be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken without changing the
fagade/plinth of such structures. Such structures could be considered for use in accordance with the relevant
norms after undertaking careful designing of the interiors without changing the exterior architectural design of

the structure.

Crude oil;

Liquefied Petroleum Gas;
Motor spirit;

Kerosene;

Aviation fuel;

High speed diesel;
Lubricating oil;

Butane;

Propane;

Compressed Natural Gas;
Naphtha;

Furnace oil;

Low Sulphur Heavy Stock;
Liquefied Natural Gas;
Fertilizers and raw materials for manufacture of fertilizers;
Acetic acid;

Mono ethylene glycol;
Paraxylene;

Ethane;

Butadine;

Methanol;

Caustic;

Bitumen.

Annexure-I1

Annexure-II1

Guidelines for development of Beach Resorts or Hotels or Tourism Development Projects on the designated
ICRZ areas

1.

ICRZ-1I

Construction of beach resorts or hotels in designated areas of ICRZ-II for occupation of tourist or visitors shall be
subject to the following conditions, namely:-

(@)

Construction shall be permitted only to the landward side of an existing road or existing authorized fixed

structures.
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(i)

(iii)
@iv)

)

(vi)

(vii

Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties subject
to the condition that such fencing shall in no way hamper public access to the beach;

No flattening of sand dunes shall be carried out;

No permanent structures for sports facilities shall be permitted except the construction of goal posts, net posts
and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification is obtained
from the concerned Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The concerned Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central or State Pollution
Control Board and under the Environment (Protection) Act, 1986;

(viii) Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be ensured

(ix)

2.

that the untreated effluents and solid wastes are not discharged into the water or on the beach; and no effluent
or solid waste shall be discharged on the beach;

If the project involves diversion of forestland for non-forest purposes, clearance as required under the Forest
(Conservation) Act, 1980 shall be obtained and the requirements of other Central and State laws as applicable
to the project shall be met with; and approval of the State or Union territory Tourism Department shall be
obtained.

ICRZ-11I

Construction of beach resorts or hotels in designated areas of ICRZ- III for occupation of tourists or visitors shall be
subject to the following conditions, namely:-

®

(ii)
(iii)

@iv)

)

(vi)

(vii)

Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties
subject to the condition that such fencing shall in no way hamper public access to the beach;

No flattening of sand dunes shall be carried out;

No permanent structures for sports facilities shall be permitted except construction of goal posts, net posts
and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification is
obtained from the Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The Ground Water Authority shall take into consideration the guidelines issued by Central Government
before granting such no objection certificate;

Though no construction is allowed in the no development zone for the purposes of calculation of Floor
Space Index, the area of entire plot including the portion which falls within the no development zone shall
be taken into account;

The total covered area on all floors shall not exceed 33 percent of the plot size i.e., the Floor Space Index
shall not exceed 0.33 and the open area shall be suitably landscaped with appropriate vegetal cover;

(viii)  The construction shall be consistent with the surrounding landscape and local architectural style;

(ix)

x)

(xi)

(xii)

The overall height of construction up to the highest ridge of the roof, shall not exceed 9metres and the
construction shall not be more than two floors (ground floor plus one upper floor);

Groundwater shall not be tapped within 200 meter of the High Tide Line; within the 200 meter 500 meter
zone it can be tapped only with the concurrence of the Central or Union territory Ground Water Board;

Extraction of sand, leveling or digging of sandy stretches, except for structural foundation of building or
swimming pool, shall not be permitted within 500 metres of the High Tide Line;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central Pollution
Control Board or UT Pollution Control Committee and under the Environment (Protection) Act, 1986;

(xiii))  Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be

ensured that the untreated effluents and solid wastes are not discharged into the water or on the beach; and
no effluent or solid waste shall be discharged on the beach;
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(xiv)  To allow public access to the beach, at least a gap of 20metres width shall be provided between any two

(xv)

Note:

hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as required under the
Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union
territory laws as applicable to the project shall be met with; and approval of the State or Union territory
Tourism Department shall be obtained.

Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as
may be notified by the Central or Union territory administration.

Annexure -IVA

GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS

1.

Demarcation of High Tide Line and Low Tide Line

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable
for all purposes under this Notification.

Hazard Line:

A ‘Hazard line’ being demarcated by the Survey of India (SOI) taking into account the extent of the flooding
on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion)
occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the
vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the
land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate
change and shoreline changes.

Preparation of ICRZ Maps

@) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000
maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map
preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(ii) ICRZ Maps of scale 1:25,000 shall be got prepared by any of the agencies identified by the
MOoEF&CC vide its Office order number J-17011/8/92-IA-IIl dated 14™ March 2014 using the
demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as
applicable in various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps

@iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the
banks of tidal influenced inland water bodies.

) Classification of different coastal zones shall be done as per the ICRZ notification and Standard
national or international colour codes shall be used.

3. Local level ICRZ Maps

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of
the ICRZ Plans

(ii) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities shall be used
as the base maps.

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall
be transferred into local level CZM maps.
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4.

Classification of ICRZ areas

(6)) The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologically
Sensitive Areas (ESAs) or the ICRZ-IA areas as per mapping made available by NCSCM to coastal State
and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes.

(ii) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour
distinguishing from the mangrove area. The buffer zone shall also be classified as ICRZ-I area.

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties,
ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall
prepare detailed plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster preparedness.

@iv) The water areas of ICRZ-IV shall be demarcated and clearly demarcated if the water body is sea, lagoon,
backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by
Naval Hydrographic Office shall be relied upon.

W) The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.
(vi) The existing authorized developments on the seaward side shall be clearly demarcated.
(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network

may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during
cyclones, storms, tsunami and the like.

(viii)  Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate
arrangements are made for proper management and disposal of solid and liquid wastes in accordance with
the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be
disposed of in the coastal waters.

Public consultations on the ICRZ Plans

@) The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in
accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by
the concerned CZMAs.

(ii) Based on the suggestions and objections received the ICRZPs shall be revised and approval of the

Ministry of Environment, Forest and Climate Change shall be obtained.

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate
Change, concerned website of the State, Union territory CZMA and hard copy made available in the
Panchayat Office, District Collector Office and the like.

Revision of ICRZ Plans

@) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority
shall refer the matter to the National Centre for Sustainable Coastal Management who shall verify the
ICRZP based on latest satellite imagery and ground truthing.

(i) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate
Change for consideration.

Annexure -IVB

Guidelines for preparation of Integrated Island Management Plan (IIMP)

1.

The Integrated Island Management Plan shall be prepared based on scientific methodology and appropriate coastal
protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in
the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to
the NCZMA for final approval.

The entire island including the aquatic area shall be considered for framing of the Integrated Island Management
Plan (IIMP).

Integrated Island Management Plans shall be prepared indicating therein all present and future developments,
conservation and preservation schemes with frame of ten years.

The Integrated Island Management Plan shall address vulnerability to human life and property based on elevation,
geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for
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10.

11.

12.

13.

14.

15.

16.

17.

18.
19.

20.

locating dwelling units, infrastructure, and the like, and appropriate safeguards measures to protect the life and
property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands
Management Plan.

All the existing roads including the internal roads shall be strengthened, as these roads shall serve for the purpose
of livelihood, communication, rescue, relief and evacuation measures during natural hazards.

Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts adjacent to populated
areas.

The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large
number of public congregate, shall normally be located on safe areas preferably in elevated areas or protected areas
shall be suggested.

Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and
other soft protection measures.

Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or regenerated by
planting shrubs or through appropriate measures.

There shall be no restriction with regard to traditional fishing by local communities including installation of fish
aggregating device as recommended by the Islands Administrations.

The mining of construction material, especially sand from deep sea bed (beyond fifteen meters depth), after
undertaking proper scientific studies may be permitted in the Plan;

(i) The alternative construction material, such as, bamboo, local forest products may be identified and used;
(ii) the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland.

Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy,
desalination, water recycling, and use of local products.

Early warning system shall be provided for cyclone, tsunami, and the like, and an evacuation and relief measure
plan in case of disasters shall be built preferably into the Integrated Islands Management Plan.

Necessary provision shall be made in the Integrated Islands Management Plan for relocation and rehabilitation of
people displaced due to natural disasters.

Integrated Islands Management Plan shall also include the areas under habitation and make plan for future
development.

No developmental activities shall be permitted in the area under reserve forests, protected forests, national parks
and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act,
1972 (53 of 1972) and the areas protected under the Environment (Protection) Act, 1986 (29 of 1986).

The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not
be displaced.

Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.

IIMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scale for
micro level planning.

The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan.

Annexure-V
PROJECT INFORMATION DETAILS
1. PROJECT DETAILS
A. Project Name
B. Survey No./ Village/ Co-ordinates
C. District
D. State
E. Whether the proposal is for (Select relevant field)
(i)  Fresh Clearance under ICRZ
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(i)  Amendment to an already issued ICRZ clearance

(iii)  Extension of validity of an already issued ICRZ clearance
Name of the Applicant
Address of the Applicant

Contact details (Telephone nos. and e-mail address)

- Ea T

Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT

Details of Project Benefits

@ P

Employment Likely to be Generated (Yes/No)
If Yes
(i)  Total Manpower Requirement
(i)  Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)
3.  DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of the project):
A. Resort/Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(il) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
B. Coastal Roads/ Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
C. Pipelines from thermal power blow down
(i) Length of pipeline

(i) Length traversing ICRZ area
(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i)  Location of intake/ outfall
(i)  Depth of outfall point

i) Length of pipeline
)

(i
(iv) Length traversing ICRZ area
(

V)  Depth of excavation
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(vi)  Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil & grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals

End use of the chemical

(i)  Name of chemical
ii)

(
(iiiy  No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i)  Exploration or development
(i)  Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v)  Details of group gathering stations
G. Desalination Plant
(i)  Capacity of desalination
(ii)  Total brine generation
Temperature of effluent above ambient at disposal point
Ambient salinity
v) Disposal point
H. Mining of rare earth/atomic minerals
(i)  Capacity of mining
(i) Type of mineral to be extracted
(i)  End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details
(v) Extent of mining lease area.
I. Sewage Treatment Plants
(i) Capacity
(i)  Total area of construction

(iii)  Compliance of effluent parameters as laid down by cpcb/spcb/other authorised agency
(iv) Whether discharge is in sea water/creek?

If yes

e Distance of marine outfall point from shore/from the tidal river bank

e Depth of outfall point from sea water/river water surface

e Depth of seabed/riverbed at outfall point
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J. Lighthouse
(i)  Total ground area of foundation/platform

(ii)  Height of the structure

K. Wind Mills
(i) Capacity (MW)
(ii)  Height of the windmill
i) Diameter of the windmill
) Length of blade
V)  Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
(i)  Please specify with salient features
(i)  Upload relevant Documents (upload PDF only)
4. PROJECT LOCATION AS PER ICRZ CLASSIFICATION (If project site falls in different/multiple CRZ
categories the same may also be elaborated)
5. CLAUSE OF IPZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE /REGULATED
ACTIVITY
6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. ICRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest project
boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on ICRZ Map 1:4000 scale with classification of project location including
other notified ESAs prepared

(i) Upload Map (kml file)
C. ICRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iiiy  High eroding Coast
8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i)  Detail of area diverted
(i)  Forest clearance to be submitted (Upload document)
(iii)  No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)
9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE SANCTUARY
(i) Within 10 km radius from the project site (Yes/No)
If YES

e  Permission from NBWL to be submitted (Upload document)
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10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i
(i)

Copy of NOC to be provided (Upload document)

Conditions imposed to be stated (Upload document)

11. EIA studies (relevant fields to be filled)

A. Terrestrial studies:

(i)
(i)
(i)

Summary Details of EIA (Terrestrial ) Studies

Upload Recommendation made in EIAs (Upload document)

State period of Study

B. Marine Studies
Summary Details of EIA (Marine) Studies

(i)
(i)
(i)

Upload Recommendation made in EIAs (Upload document)

State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY PLAN (if

applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:

V)
(ii)
(i)
(iv)

Capacity of STP

Quantity of effluent generated

Quantity of effluent treated
Method of treatment & disposal

14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:

(i)  Type of solid waste

(i)  Quantity of solid waste generated

(iiiy  Method of disposal

(iv) Mode of transport
15. WATER REQUIREMENT (KLD)

(i)  Quantity of water required

(i)  Source of water
If Ground water (Upload a copy of approval from CGWA or authorised body)
If other Source (Upload a copy of permission from competent authority)
v)  Mode of transport
(vi) Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of Treatment Treatment Mode of Quantity of
Source Waste Water | Capacity Method Disposal Discharged
Generated (Kilos Litre Water (Kilos
(Kilos Litre per Day) Litre per
per Day) Day)

Quantity of
Treatment
Water used in
Recycling/Reuse
(Kilo Litre per
Day)

17. DETAILS OF RAINWATER HARVESTING

(i)
(ii)

No. of Storage tanks

Total capacity of tanks
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(iiiy  No. of Recharge Pits
(iv) Capacity of pits

18. ENERGY REQUIREMENT AND SOURCES
(i)  Total Power Requirements (kW.h)
(ii)  Source

iif)  Upload Copy of Agreement (upload pdf only)

(iii)
(iv) Stand By Arrangement (Details)
19. ENERGY EFFICIENCY/SAVING MEASURES
(i)  Source/Mode
(i)  Details of savings
20. RECOMMENDATION OF STATE /UT COASTAL ZONE MANAGEMENT AUTHORITY
(i)  Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed
21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)
If YES,
(i)  the category thereof
(i)  Status of proposal for EC (as applicable)

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, ECOLOGICAL
ASPECTS, ETC. (Brief Details to be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project and/or land in which
the project is proposed to be set up? (Yes/No)

If Yes,
Pending or Disposed (Select relevant)
(i)  Name of the Court (Supreme Court, High Court, NGT)
(i)  Case No.
(iii)  Case Details
(iv)  Orders/Directions of the court, if any and its relevance with the proposed project (Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge and belief and
nothing contravening the provisions of CRZ Notification, 2011 has been concealed therefore.

Name and Signature of the applicant:

Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 )
and Published by the Controller of Publications, Delhi-110054. A\ LO K Digitally signed
by ALOK KUMAR

Date: 2019.03.09
KU MA 11:32:25 +05'30'
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Government of India

Ministry of Environment, Forest and Climate Change
(A Division)

Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
New Delhi-110003,

Dated the 23~ October, 2015

Sub: Integrated Island Management Plan (IIMP) of Lakshadweep Island - regarding.

KAk

In compliance to the Orders of Hon'ble Supreme Court in Writ Petition No.664 of
1993 vide Orders of the Hon'ble Supreme Court dated 18 April, 1996, the Ministry of
Environment & Forest had Issued the Lakshadweep Coastal Zone Management Plan vide
Ministry’s letter No.J-19011/16/91-1A-1ll, dated 27t September, 1996 under the Coastal
Regulation Zone (CRZ) Notification, 1991 as amended from time to time.

2. In supersession of the CRZ Notification, 1991 the MoEF had issued the CRZ
Notification, 2011 and Island Protection Zone (IPZ) Notification, 2011 vide $.0.19(E) dated
6" January. 2011 and 5.0.20(E), dated 6" January, 2011, respectively.

3. The IPZ Notification, 2011 regulates developmental activities in the islands of A&N
and Lakshadweep.

4, As per para ll(a)(2) of the IPZ Notification, the Union Territory of Lakshadweep
Administration (UTLA) shall prepare the Integrated lsland Management Plan {IMPs) as per
the guidelines detailed out in the Island Protection Zone (IPZ) Notificatipn, 2011 for the
purpose of integrated sustainable development of Lakshadweep islands. !

5. The Hon'ble Supreme Court in its Order dated 11 May, 2012 in Civil Appeal
No.4625-4626 of 2012 filed by M/s Sea Shell Beach Resorts Vs. Union Territory of
Lakshadweep and Others (Appellant) (arising out of SLP (Civil) N0.5967-5968 of 2012)
appointed the Expert Committee under the Chairmanship of Justice R. V. Raveendran,
Former Judge. Supreme Court of India. One of the main ToRs of Justice R. V. Raveendran
Committee is to evaluate the draft IMP received from National Centre for Earth Science
Studies (NCESS), Kerala and others that may be received in due course and make such
additions and alterations in the same as it may consider proper.

6. Justice R. V. Raveendran Committee submitted its Report on 4% July, 2014. The
Expert Committee in its Report at Chapter-9 para 3 have made recommendations to the
UTLA after carefully considering all materials received or gathered by the Committee
including the IIMPs prepared by NCESS.

7 The Ministry observed six gap areas in the IMPs prepared by NCESS and assigned
the work of addressing these six gap areas to National Centre for Sustainable Coastal

L
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Management (NCSCM), Chenfiai which Is a specialized research and development Centre
under MoEF&CCC,

8. The Hon'ble Supreme Court in its Order dated 19 August, 2015 in Civil Appeal
No.4625-4626 of 2012 directed the Ministry to complete the IIMPs by addressing the six
gap areas and file the affidavit by 18% November, 2015. In compliance to the above
Orders, NCSCM completed the IIMPs by addressing the six gap areas and the same was
presented to Lakshadweep Coastal Zone Management Authority (LCZMA) on 12" October,
2015, The LCZMA after considering the IIMPs and the Report of NCSCM addressing the six

gap areas recommended the same to MoEF&CC vide their Diary No.2002 dated 14+
October, 2015.

9. In accordance with para 11(a)(10) and (11) place the recommendations of LCZMA
alongwith a report of NCSCM before the National Coastal Zone Management Authority
(NCZMA) that met on 15t October, 2015. The NCZMA made its recommendations which
were approved by MoEF&CC.

10.  Now, in compliance with the Orders of Hon'ble Supreme Court in Civil Appeal
No.4625-4626 of 2012, taking into consideration the recommendations made by Justice R.

A. Recommendations made by Justice R. V. Raveendran Committee In their Report
dated 4* July, 2014 in the para 3 of the Chapter-9

“(i) The No Development Zone (ND2) shall be a uniform 20m 2Zone from HTL alf
along the coast line of Lakshadweep islands. The remaining portions of the islands

(that is, the landward areas of the No Development Zone') shall be developed as
Proposed in the Integrated Island Management Plans (lIMPs).

(i)  Approval process under the Development Control Regulations (a simple
model of which is prepared by the Committee, tailored to meet the requiremenis of
Lakshadweep Islands, as per Appendix Il to this report) shall be compulsory before
starting of any development Including the governmental projects,  Projects /

developments commenced without prior approval, after DCRs came into operation,
shall not be reguiarised,

(i) Al developments envisaged in the lIMP shall be implemented in consultation
with the elected loca/ selfgovernment bodjes, C onsidering the fragile eco system,

4 Sensitisation of officials and education of the islanders to create awareness
about the fragile ecology of the islands and the need for conservation of the corals,
lagoons and other eco-systems may be taken up on priority. As a part of such
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education / sensitisation, there should be emphasis on the need for reduction of fuel
consuming polluting motor vehicles, conservation of water and energy. crestion of
non-polluting afternative sources of energy, and creation of efficient non-polluting
sewage disposal.

5 Detailed guidelines for the preservation and conservation of ecosystems
provided in this report, should be strictly adhered. Mapping of corals, sea-grass and
distribution of rare endangered organisms should be undertaken (in high resolution)
to facilitate implementation of provisions speciffed for preservation and conservation
of ecosystems. These maps may be periodically updated, say at least every 5 years.

6. Agriculture (mainly coconut groves) and horticulture need to be modernised
to achieve better yleld and employment generation. Processing and marketing sectors
require special attentfon for making them remunerstive and sustainsble. The
awindling of the area under horticulture needs to be urgently

arrested.

7. Deep sea fishing (especially for tuna fishing), by providing a mother vessel
with facllities to process the fish caught by smaller fleets owned by the islanders, may
be developed. Simultaneously ornamental fisheries need to be encouraged.

A The Administration should identify and encoursge establishment of non-
polluting Industries (either based on the produce of the islands and the sea or
otherwise) to create employment opportunities to the islanders and generate self-
sufficiency for the islands. The excessive dependency on non-productive government
employment (which at present is stated to extend to as much as 10% of the
population) should be gradually reduced,

9 Having regard to the importance of transportation of goods and people to
and from the UT and also between the islands, the following steps are to be taken:

i There should be a guarded upgrade of the air strip at Agatti
primarily through an extension away from the main island,

/A A second airstrip should be created at Minicoy,.

i, The proposed airstrip at Androth which is environmentally
unfeasible and destructive, should be dropped (it is not therefore
Incorporated in the draft lIMPs).

v, Improved VTOL services and infrastructure through larger
helicopters are recommended along with seaplane services,

v Improved facilities for goods and people by ships should be
governed by lagoan conservation parameters.

vl Scope for offshore anchoring of larger tourism vessels in several
Islands should be developed,

10. It is highly essential to protect corals, sea grass and other ecosystems from
anthropogenic activities like waste disposal, port development and assoclated
activities like dredging of navigational channel and construction of breakwaters,
tourlsm and related activities, sand mining, intensive fishing etc.

11 Coastal protection by hard structures must be adopted only when the erosion
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Is extremely critical and results in the of infrastructural or invaluable assets /
properties. The coastal protection structures should be designed, adopted and
constructed only based on detalled scientific studles. Till then, the existing proposals
for constructing coastal protection measures (through hard structures/tetrapods)
should be discontinued.

12.  The unscientific indiscriminate dumping of concrete tetrapods on the Island
beaches, which has led to erosion in other parts of the islands and which has
destroyed the aesthetics of the beaches and prevented access to the beaches, should
be discontinued. The natural beaches and the coastal dunes must be preserved. The
strengthening of the reefs using eco-friendly methods must be encouraged as a
solution to control coastal erosion.

13. Those who lose thelr land due to coastal erosion may be compensated either
financially or by rehabilltating them elsewhere in the Island.

14.  Technical feasibility of installing wind mills in the eastern side of the islands /
lagoons and introduction of more solar stations may be expiored.

15, Tourism may be promoted by accommodating tourists in authorised Resorts
or Tourist Homes in the uninhabited islands and uninhabited/sparsely occupied

portions of the inhabited islands. The number of ‘Resorts’ and Private ‘Tourist Homes'

to be licensed by the Administration should however be limited, so that the total
tourist capacity at any given point of time does not exceed the permitted tourist
carrying capacity of the respective islands.

16.  In view of the strict social customs and traditions of the insuler inhabitants of
the islands and strong resistance of the vast majority, the Committee does not
recommend 'Home stays' as a source of tourist accommodation.

17. The Lakshadweep Administration shall formulate the conditions applicable to

(1) tourists, (if) persons running resorts / tourist homes, (ifi) resorts, and (iv) tourist
homes,

18. Other suggestions and recommendations made by the Committee in the report
should also be taken into account while implementing the lIMPs.”

Recommendations made by NCSCM and approved by NCZMA and MoEF&CC with
regard to the six gap areas

(a) Developing and designing an ecologically sustainable system for foreshore
protection along coral reefs. Simultaneously, evolving a system for effective solid
waste disposal and effluent discharge system that does not affect the coral areas:

l. Immediate Intervention

(1) The UT Administration in consultation with reputed scientific institutions
such as CWPRS/ NCSCM shall undertake erosion control measures in the
identified eroding stretches by deploying submerged soft structures (e.g.
geo-tubes, artificial reefs) in the coastal region including lagoon. Further,
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in the high eroding sites identified by NCSCM, where such soft structures
may not be suitable, hard shore protection structures such as tetrapods/
groins may be erected based on micro-level scientific studies with main
emphasis on protection of corals;

(ii) The UT Administration in consultation with reputed scientific institutions
such as CWPRS/NCSCM shall conduct detailed “site specific” field surveys
in the Agatti Island, coupled with coastal hydrodynamic process using
numerical modeling studies that are necessary to determine the long term
effects of coastal processes (wave, wind, tide. current and sediment
transport) on the coral reefs and shoreline, including impacts of climate
change for appropriately designing and locating a suitable ecologically
sustainable foreshore protection structure at Agatti, Until the above
studies are completed, UT Administration shall prohibit dredging, sand
mining or any other activities such as construction of foreshore facilities.
laying of pipelines, etc. that are detrimental to the coastline and the coral
reefs. Keeping in view the concerns of public safety and operational
constraints of navigation in the channel the UTLA shall file a separate
affidavit before the Hon'ble Supreme Court explalning its position in the
matter. Till such time the UTLA shall abide by the recommendations made
by Justice R, V. Raveendran Committee with regard to the dredging in the
navigational channel.

ll. Long-term Intervention

(i) High resolution mapping of island using aerial photography (as is
presently being carried out for the entire mainland coast of India by
MOEF&CC under the ICZM project through Survey of India/NCSCM),
including LIDAR, Bathy LIDAR and multi-temporal high resolution satellite
imagery shall be undertaken by the above organizations to study the
geomorphologic features of the coastline and to map the coral and other
natural resources of the island. This component could be included under
the Phase Il of the Integrated Coastal Zone Managernent project.

(i) While addressing the shoreline change problems of the island, the UTLA
and the scientlfic institutions shall also ensure that such erosion control
measures proposed to be deployed do not destroy the aesthetics and
beauty of the slands and the coastline, which are crucial to promotion of
tourism.

(b) Conservation and protection of the coral and its biodiversity:

l. Immediate Measures

() The UTLA shall prohibit dredging, sand mining or any other activities like
construction of foreshore facilities, laying of pipe lines, etc that are
detrimental to the coast line and the coral reefs, till the scientific studies as
indicated under Gap (a). item No. | (ii) are completed keeping in view the
concerns of public safety and operational constraints of navigation in the
channel the UTLA shall file a separate affidavit before the Hon'ble Supreme
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Court explaining its position in the T. Till such time the UTLA shall
abide by the recommendations made by Justice R. V. Raveendran
Committee with regard to the dredging in the navigational channel.

(ii) Further, UTLA shall prohibit the dumping of any kind of waste, including

(iii)

untreated sewage and solid waste. Till the studies with respect to zero
discharge and re-cycling, re-use of waste and sewage as indicated in Gap (c)
are completed, the island administration shall discharge treated sewage as
per the permissible standards under various legal instruments pertaining to
islands.

The UTLA shall engage with the fishing community in order to formulate
appropriate management plan in consonance with the recommendations in

Gap (e), Item No. | (v). including regulatory measures for sustainable fishing
in the reef areas.

Il. Short-term Measures

(1)

(i)

The UTLA has already established a framework of action. Jointly with
Zoological Survey of India (Z51), for monitoring the coral reef health
through Lakshadweep Coral Reef Monitoring Network (LCRMN). It is
recommended that the above ecosystem health assessment program shall
assess and track the changes in reef communities in response to natural
and anthropogenic stressors. Further, the above study shall also assess the
conservation value of the reef ecosystems, based on which the highly
sensitive areas shall be identified and notified under Environment
(Protection) Act, 1986 so as to maintain the pristine nature of such areas.

As per the scientific study report shared by the UTLA, Agatti has been
reported to have large numbers of beds of giant clam, which is listed
under Schedule | of WLPA, 1972. It is recommended that the identified
areas shall be notified as conservation reserves under WLPA (1972),
without compromising the traditional rights of the local community.

(iii) The ballast water discharge from the ships and tourist cruises should be

(iv

strictly prohibited in order to protect the reef biodiversity from invasive
organisms. The UTLA shall put in place a scientific monitoring system to
analyze the invasive species, With regard to discharge of ballast water the
UTLA shall abide by the provisions of Merchant Shipping Act 1958 and its
amendments. However, if the UTLA needs any further provisions or
dilution in the matter, the UTLA shall file an affidavit separately.

) The UTLA shall take up an integrated approach involving all stakeholders
in the islands to promote conservation of coral reefs and its blodiversity.

lil. Long-term Measures

(®

Keeping in view the serlous nature of the issue and urgent requirement of
conservation and protection of coral reef and its biodiversity, UT
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Administration along with MoEFCC shall put in place a strong institutional
mechanism for planning and implementing the above recommendations.

(c) Stipulations and regulations for potable water sourcing and distribution,
desalination, rainwater harvesting, water recycling. sewage treatment with zero
discharge, solld waste disposal;

|. Potable water

(i) Of the above five scenarios, the fifth Scenarlo is recommended subject to
the assumption that “tertiary level” treated sewage Is supplied for
noncontact purpose, through pipelines or other means to households etc.

(ii) In view of the serious health risks on account of fecal contamination in
ground water aquifers, the UTLA shall take immediate steps in providing

safe sanitary measures, including its disposal (as discussed In BAU Scenario
of Gap “c").

(iii) UT Admilnistration shall provide piped water supply connection to
individual households to reduce the ground water dependency of the
resident population, thus reducing health hazards (diseases due to water
contamination by E. coli, which is a resultant of the proximity of dug

wells to the soak pits). This will be taken up only after achieving the
Scenario 5.,

(iv) The UTLA shall immediately undertake periodical decontamination of
such areas/water bodies where there is fecal contamination in order to
reduce the probability of outbreak of waterborne disease.

(v) UTLA in consultation with reputed scientific institution and also obtaining
inputs from similar island states (such as Maldives, Carribean), shall set up
STP to treat the sewage up to tertiary level.

(vi) Thereafter, the Scenario 5 shall be considered for implementation.

(vii) If for any reason the STPs could not be established, then as an alternative
the UTLA shall augment the capacity of the desalination plant. NCSCM

may also suggest and recommend sultable technologlcal interventions in
this regard.

Il. Desalination

() To meet the water requirements of any commercial activity such as
tourism, water consuming industry, it will be the responsibility of the
individual unit owners to meet the requirements of the water. The UT
Administration shall not extend water from the desallnation plants for
commercial activities, even on chargeable basis.

lll. Rain Water Harvesting (including groundwater)
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(i) It has been observed that the natural /artificlal ponds (167 Na.) In Agattl
are not In proper use. The UTLA shall formulate a management plan for
rejuvenation/decontamination of these ponds and use it effectively to meet
the water requirement of 5.65 lakh litres per day In 2021 and 5.80 lakh
litres per day in 2025,

(i) The UTLA in consultation with reputed scientific agencies including CGWB
shall design appropriate rainwater harvesting structures for individual
houses including the roof-top modifications and implement the same within
a stipulated time period.

(i) Withdrawal of groundwater by mechanized means shall be regulated by
the UTLA in accordance with the relevant provisions of IPZ Notification,
2011,

IV. Sludge

(i) The sludge from the STP shall be collected. composted Including vermi-
composting. The vermi-composted sludge, after decontaminated from coli
forms, shall be used for horticulture. :

(i) No discharge/ dumping shall be permitted on the lagoon side of the island

V. Solid Waste

(i) The UTLA shall put in Place, source segregation (biodegradable and non-
biodegradable), collection, transportation, storage, processing, and

disposal, as per the provisions of the MS\W Rules 2000 as amended from
time to time.

(i) The biodegradabies such as coconut husk and other plant material shall be
dried and used as fuel for boilers used for fish processing.

(iii) Non-biodegradable, which mainly comprlse of plastics, the UTLA shall set
Up a mini-plastic pelletizing unit, for which the boilers could also be used.

(iv) The other non-recyclable solid waste such as medical waste shall be
incinerated as per Biomedical waste Rules (1998).

{v) Recyclable solid waste (glass/metals, e-waste and other hazardous waste)
shall be sent to mainland for further processing.

(vi) At no cost, the UTLA shall undertake land-fill, within the islands.

(vii) The UTLA shall prohibit the use of polythene carry bags irrespective of

micron size and Lakshadweep Islands shall be declared as “No Polythene
Bag Zone™.

(d). The necessity of tourism carrying capacity study and determination and
regulations of tourism infrastructure including that for restrictions and
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prohibition on constructions In specified stretches and of building type,
permissibllity of use of FSl and floor;

The tourism carrying capacity of the islands will be assessed by i) Physical; if)
Ecological and ili) Social carrying capacities.

1. Potable water

() UTLA may carry out feasibility studies regarding installation of STPs in the
islands and thereafter may take decision regarding implementation.
However, as proposed by UTLA it would have option to explore other
alternatives in case STPs are found to be unsuitable for island conditions to
achieve the results expected by installing STPs.

Il. Tourism Carrylng Capacity

(i) The Tourism Carrying Capacity is a multidisciplinary study which requires
considerable amount of data and time. Considering the paucity of time and
the available data, NCSCM could not carry out on-field surveys. However,
some scenarios have been discussed which needs further validation and
verification. Thus, given the constraints, NCSCM is not In a position to
recommend any specific intervention and is of opinion that the same can
be suggested only after detailed in-vivo studies are undertaken to
determine the quantum of impacts of tourlsm on the soclal, economic and
environment aspects of the islands. The UTLA shall along with NCSCM
undertake detailed studies through extensive field surveys to assess the
tourism carrying capacity for all islands.

Fisheries development including improved technologies for fishing, appropriate

gears, post-harvest technology and marketing in order to make the islanders
economically self-sustalnable;

|. Fish Harvest

(i) The fishing fleet in Agatti shall be strengthened for endurance fishing. The
existing crafts shall be provided with modern equipment/facilities for better
harvesting and post harvest handling. The fishing crafts shall be provided
with devices for identifying the potential fishing grounds, vessel location,
etc. and the pole and line fleet need to be modernized on priority to
include provisions for mechanization of water splashing: adoption of
double poles, use of Fibre Reinforced Plastic (FRP) poles, etc.

(i) The UTLA shall also examine the possibility of deploying a
collector/transportatlon vessel to collect the harvest from the smaller vessels

and transport them to the identifled island for further processing and
marketing.

(iii) The UTLA shall deploy Fish Aggregating Devices (FADs) to augment the
fish catch.
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(iv) In accordance with Tsland Protection Zone (IPZ) Notification, 2011 there
shall be no prohibition on traditional fishing in the reef areas. However,
since, UTLA has recommended that operations of mechanised boats will be
reviewed by the UTLA in view of the existing exigencies in the island:
therefore UTLA may file a separate affidavit before the Hon'ble Supreme
Court requesting for the terms/meaning of traditional fishing as mentioned
in the IPZ Notification, 2011 and if necessary include Operation of
mechanised boats within the ambit of traditional fishing so that security of
livelihood for the fishermen Population of the islands is not affected. Till
such time the UTLA shall abide by the provisions of IPZ Notification, 2011,

Il. Post Harvest

() The existing landing facility and other foreshore facilities shall be suitably
madlfied/ modernized to berth fishing vessels, unload the catch and to load
supplies for processing and storage.

(i) The UT Administration shall modernize the existing post harvest
infrastructure ice plants, cold storages, fish markets, etc., and shall establish
additional infrastructure, after a detailed assessment of requirement against
the capacity of the existing infrastructure.

(iii) The UT Administration in cooperation with local communities shall take

up measures for establishing small-scale value added product (VAP) Units to
augment the livelihood of the local communities,

(iv) UT Administration shall engage with ICAR-CIFT for sustainable

development of fisheries through adoption of appropriate post harvest
technologfes.

(v) UT Administration through reputed scientific institutions shall explore the

possibility of using alternative energy sources for the above post harvest
facilities in the island,

lll. Sustainable Fisheries management

(i) The UTLA through expert agencies shall monitor baitfish and reef fish
spawn aggregations and appropriate regulatory measures shall be framed
involving the community for sustainable fishing,

(i) The UTLA shall strengthen the fish landing data collection system in the
islands and efforts shall be initiated to develop a web-enabled fishery

Information system (FIS) for effective data compilation and reporting,
through ICAR-CMFRI/CIARI. '

(ili) UTLA shall strengthen fisheries co-Operatives, Self Help Groups (with
special focus on those run by women) and credit linkages, for promoting
fisheries in the islands through the local communities.

IV. Mariculture including ornamental fish culture
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(1) UTLA shall explore the possibilities to scale up the commerclal operation of
the captlve breeding of ornamental fishes, with a view to improve-the
livelihood of the local communitles and to promote tourlsm.

(it) UTLA in consultation with ICAR-CMFRI shall undertake captive breeding

of species requiring conservation, which would also support the growing
tourism industry.

(f) Development of alternate and non-conventional sources of energy;

(i) The UTLA shall enhance the existing capacity of solar power and ensure proper
and sustained maintenance of these installations

(i) The UTLA shall make it mandatory for certain specified commercial
establishments (especially tourlsm and industry) to have self sustaining source of

energy. The category of establishments to be covered shall be determined by
the UTLA. -

(iif) The UTLA shall examine the installation of pilot solar farms in the offshore
areas on the sea side of the island along with NCSCM

(iv) The UT Administration shall develop a Hybrid energy system coupling offshore
wind for monsoon seasons when production from solar energy is low.

(v) The UTLA shall put in place energy generated through biomass using coconut
husk and other wastes for which feasibility studies will be made by NCSCM,

(vi) The UTLA shall explore the possibilities of conversion of sewage sludge to solid
fuels

(vii) The UTLA shall amend the Building Bye Laws so as to make solar roof top
mandatory for buildings with specific plinth area.

C. Other conditions:-

() The UTLA shall take necessary immediate steps in the implementation of the
provision of the [PZ Notification, 2011.

(ii) In accordance with the Orders dated 20* January, 2015 of the Hon'ble Supreme
Court in Civil Appeal No.4625-4626 of 2012, the High Tide Line (HTL) on the
ground shall be got demarcated. Accordingly, the NDZ shall be demarcated on
the landward side from the HTL demarcated by the above approved agency.

(i) To protect the island communities from the impacts of climate change and
vulnerability of the islands to the hazards from the sea, UTLA shall put In place a
disaster management plan in consultation with National Disaster Management
Authority,
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1. The LCZMA shall strictly monitor the compliance of the above conditions. The UTLA
shall submit the compliance report of each of the above conditions Including the Orders of

Hon'ble Supreme Court in Civil Appeal No.4625-4626 of 2012 to MOEF&CC quatterly
through LCZMA.

. /
This issues with the approval of Hon'ble Minister for Environmegf. Forest/and

Climate Change.

(Bishwatiath Sinha)
Joint Secretary
Copy to:-
1. PS to Hon'ble Minister for Environment, Forest and Climate Change
2. PPS to Secretary (E.F&CC) & Chairman, National Coastal Zone Management Authority
3. Administrator, Union Territory of Lakshadweep Administration
4. Chairman, Lakshadweep Coastal Zone Management Authority
5. Director, National Centre for Sustainable Coastal Management
6.

Member Secretary, Lakshadweep Coastal Zone Management Authority
k . Resident Commissioner, Lakshadweep Administration, Delhi
A0 \‘Lg Chairman, Lakshadweep Pollution Control Committee
f‘, -
L

Ministry of Agriculture and Farmers Welfare, Department of Animal Husbandry
Dairying and Fisheries

10. PPS to Secretary, Ministry of Culture and Tribal Affairs

11. PPS to Secretary, Ministry of Defence

12. PPS to Secretary, Ministry of Earth Sciences

13. PPS to Secretary, Ministry of Home Affairs

14. PPS to Secretary, Ministry of Shipping

15. PPS to Secretary, Ministry of Tourism

16. PPS to Secretary, Ministry of Urban Development

17. PPS to Secretary, Ministry of Water Resources, Coastal Erosion Directorate
18. PPS to Vice Chairman, National Disaster Management Authority

List of enc res:-

(i) Report of Justice R. V. Raveendran Committee

(i) Orders of Hon'ble Supreme Court in Civil Appeal No.4625-4626 of 2012, dated 20*
January, 2015 and 19" August, 2015

(iif) IIMP prepared by NCESS for ten islands namely, (i) Kavaratti: (if) Agatti; (iif) Androth;
(iv) Amini; (v) Kadamat; (vi) Kalpeni: (vil) Chetlat; (viii) Kiltan: (ix) Bltra; and (x)
Minicoy

(iv} Report on completion of 1IMPs by addressing the six gap areas by NCSCM for the ten
islands namely, (i) Kavarattl; {li) Agatti: (i) Androth: (iv) Amini; (v) Kadamat: (vi)
Kalpeni: (vil) Chetlat; (vili) Kiltan; (ix) Bitra: and (x) Minicoy




